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COUNCIL OF STATE.
Wednesday, 22nd August, 1934.

The Council met in the Council Chamber at Viceregal Lodge at Eleven of
the Clock, the Honourable the President in the Chair.

BILLS PASSED BY THE LEGISLATIVE ASSEMBLY LAID ON THE
TABLE.

. SECRETARY or v COUNCIL: Sir, in pursuance of rule 25 of the
Indian Legislative Rules, I lay on the table copies of the following: Bills which
were passed by the Legislative Assembly at its meeting held on the 20th August,
1934, namely :

A Bill to consolidate and amend the law relating to the import, trans-
port, storage, produotion, refining and blending of petroleum and
other inflammable substances ;

A Bill to provide for the control of the export from and import into
India of rubber and for the control of the extension of the oulti-
vation of rubber in British India ; and

A Bill further to amend the Indian Income-tax Act, 1922, for a certain
purpose.

MESSAGE FROM HIS EXCELLENCY THE GOVERNOR GENERAL.

Tur HoNouraBiLE THE PRESIDENT : Honourable Members, I have
reoeived a Message to convey to you from His Excellency the Governor General.
The Message runs thus:

“ In pursuance of sub-section (3) of section 634 of the Government of India Act, I,

Freeman, Earl oy Willingdon, hereby require the attendance of the Members of the Councsl %f
Stats in the Assembly Chamber at Simla at 11 o'clock on Wednesday, the 29tk August, 1934 **,

Simla, } (8d.) WILLINGDON,

The 218t August, 1934. Viceroy and Qovernor General,

(The Message was received by the Council, standing.)

I have alro received a demi-official letter from the Private Secretary to
His Excellency the Governor General and I will read to you the last paragraph
of that letter.

* His Exocollency will be arriving in state for the ceremony and will be wearing lev
drees which will be worn by those Members of the Assembly who are in possession of suc
uniforms. Qthers should woar the most formal dress they have ™.

3
M90CS (329)



RESOLUTION RE ENFORCEMENT OF THE PROVISIONS OF THE
CHILD MARRIAGE RESTRAINT ACT.

Tae HoNouraBLE RBal BAADUR Lata JAGDISH PRASAD (United
Provinces Northorn : Non-Muhammadan) :  8ir, I beg to move the following
Rosolution : ‘ '

*‘ That this Council recommends to the Governor General in Council that proper stepe
be taken including the revision of the law if necessary, to enforoe more rigidly the provisions
of the Child Marriage Restraint Act (Aot No. XIX of 1929) so as to increase the chances
ot offetiders being brought to book and minimize the chances of evasion of the law .* »

Sir, the Child Marriage Restraint Act (popularly known as the Sarda Act)
that was passed by the Central Legislature in 1929 was designed to meet the
cvil of child marriage in India. And all social reformers were happy at that
time to think that the evil of child marriage which was eating into the vitals
of Indian society would be stopped by means of this law. But, Sir, four years’
¢xperience of the working of the Act has proved that it has failed to check the
«vil to any appreciable extent. In fact, it is more or less a dead lotter as hun-
dreds and thousands of marriages are being solemnised in the country in con-
travention of the provisions of the Act without the offenders being brought to
took. This, Sir, is a deplorable state of things. It was an admirable act of
the Government to have joined the advanced section of the two Houses of the
Ccntral Legislature in seeing the Child Marriage Restraint Aot brought on the
Statute-book. This action was in consonance with advanced public opinion
in the country. But, Sir, having once enacted a law it is, 1 think, the duty of
the Government to see that the provisions of the law arc observed in practice,
otherwise it is no use making a law if its provisions arc respected more in the
breach than in observance. And vet this is the case with the Child Marriage
Restraint Act. The reason is not far to seek. It appears to be nobody’s con-
cern to detect child marriages and to bring the offenders to book. Aocording
to section 9 of the Act no court can take cognizance of any offence under the
Act save upon complaint made, and the complainant has to conduct the case
throughout in a regular manner. Section 11 of the Act even provides for the
taking by the court of security from the complainant for a sum not exceeding
Rs. 100 for the payment of any compensation which the complainant may be
directed to pay under section 250 of the Code of Criminal Procedure. All whigh
shows that there are great handicaps in the way of complaints of child marriages
reaching a court of law, for very few persons would care to undergo all the worry
and expense of fighting out a regular suit on the one hand and antagonising the
persans who have broken the law on the other. True, there have been sporadis
cases in places in which people have come forward to conduct such cases in court
and a8 a consequence the offenders have been punished, but such cases have
been few and far between,

Sir, I realise that in such matters we must go very cautiously as there is a
likelihood of the law becoming an engine of oppression if, for example, cogni-
zance of offences under such laws were to be vested in the police. But I feel
that something should yet be done to see that the Act does not remain a dead
letter but that its beneficial provisions have their salubrious effect on seciety.
8ir, I do not think it is necessary for me to recapitulate the evils of child marri-
ages in India as I believe that they are admitted on all hands. There can be
no doubt that the causes of the deteriorating Indian physique, our diminishing
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vitality, our susceptibility to disease, our figh- infant end smatertial ‘mortality,
our zoduesd longevity and eur low expectation-of life, as compared ‘with other
countries, Are iR B great measire aitributable te ithe costom of early marrisge
prevailing in India. Sir, if you wemld just look up the iatest Census Report
of Tudia, Volume I, you will come gonoss-the follewing passage in it :

“In a written statement made to the Age of Consent Committee ‘the Assistant Direct-
or of Puhlie Health obperwed that proportionato to the high maternal and child mortality
¢ therse is & vast numbaer of invalids or physipal wrecks amonyg the survivals ’, and even in

Travanoors State, more advanced in this respect, perhaps, than any part of India exaspt
. the adjoining atate of Cochin, the Census Commissioner of the State is able to pronounce
that— '

‘ The highest female mortality, which exceeds that of males by 60 to 61 per 1,900
‘octuns in the age-period 15—30, and must certainly be attributed to the early marriage
of girls and the consequent premature maternity. Death of young mothers at child-birth
is not an uncommou occurrence, but more comimon than this, however, is the death of
women in the later period of maturity, say, between the years of 20 and 30
‘brought on by the physical exhaustion, the nervous break-down, and other ailments, which
are the aftermath of premature ohild-bearing °.” '

Later on, Sir, we find the following view expressed :

¢ Sir John Mogaw estimates that ¢ 100 out of every 1,000 girl wives.are doomed to
die in child-birth before they have ceased to have babies, and about 200,000 mothers die
in giving birth to children every year in India ".”

Sir, the following comparative figures of infantile deaths under one year
per 1,000 living births in the case of India and some important foreign coun-
tries will be found interesting.

These figures are for the year 1930 for which statistics are available

India .. .. .. .. .. .. 180
United Kingdom .. .. .. .. e 63
France .. .. .. .. .. .. 78
Germany .. . 85

United States of America .. . 05

These figures have been taken from the Statistical Year Book of the League of
Nations for 1932-33.

Then, Sir, Mr. P. K. Wattal, in his interesting book, The Populats
Problem in Indic in commenting on the immense wastage of life which takes
place in India, observes:

“ As conditions are today the life table {for males) indicates that out of 100,000 children
born alive only 52,439 or a little over one-half attain the age of majority (18) in India”.

As for the low expectation of life in India the extreme prevalence lof early
marriage is said to be its cause. !

I will not tire the patience of the Council by quoting more figures to show
that in the matter of national physique and infantile and maternal mortality,
India compares very unfavourably with the countries of the west. And it
does not require a prophet to prove that the cause is to a large extent to be
attributable to the prevalence of immature marriages in this country. Sir
it may be argued that in spite of the high rate of mortality the population ot"
Tndia has vast]y increased during the last decade. To this m rePIy iiﬂutﬁp
meet the problem of the growing population of India we will {ave}tp think of
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the much talked of ** birth-contral ”” by resorting to what are called contraceptive
methods. But the fact of the increase in the population of India does not de-
tract from the desirability of reducing our infant and maternal mortality and
improving our national physique. Of what use is the growing yopulation of
India if we become physical wrecks ? Post-puberty marriages will, I am sure,
in themselves exercise a check, according to medical opinion, in keeping down
the number of births. Now, the question arises, what should be done to pre-
vent early marriages in India and to enforce more rigidly the provisions of the
Child Marriage Restraint Act. My answer to this is that it is for the Indian
politicians no less than for the Government to tackle this problem. And as
the Central Legislature is composed of both the chosen representatives of the
public and of the Government and is the only statutory body which can effect-
ively deal with the matter, the burden ultimately falls on us to take the initia-
tive. Ttis considered by some people that in such matters it is the society which
should take action, namely, that there ought to be some social organizations
who should both carry on a sort of educative propaganda against early mar-
riages and launch prosecutions of offenders in courts. Iagree. But if we leave
the matter entirely to such non-official organizations, my fear is that we may
-perhaps have to wait for the complete abolition of the evil of early marriage
till Doom: day.

Sir, I have given some thought to this question and would like to put for-
ward my views in this connection for the consideration of the House. I think
that instead of throwing all the burden of launching prosecutions of offenders
against the Sarda Act on private individuals and relying entirely on them for the
regular conduct of cases in law courts as complainants, it would be better if
the law is s0 revised that private individuals should be expected only to file a
complaint and no more in the court of a special officer to be attached to each
district who should not be below the rank of a deputy magistrate with first
class powers. The complaint should be enquired into by such officer himself
or through some reliable agency (not the police) and after such necessary
-enquiry, that officer should do all that may be necessary to conduct prosecu-
tions as if the case were on behalf of the Crown. Of course, to exclude the possi-
bility of frivolous complaints being filed, section 11 of the Act can still be there
which requires a security to be furnished by the complainant. But what I
wish to suggest is that the entire burden of conducting such cases in the capa-
city of a complainant chould not be thrown on private individuals if we
are anxious to see that the provisions of the Child Marriage Restraint Act are
observed in practice. For, you can only expect private peopie to give the
courts necessary information of cases where the provisions of the law have been
infringed, but it is toomuch to expect themto takeall the burden of fighting
out the cases on themselves. If this or some other similar suggestion is adopted,
I think that while on the one hand there will be no danger of interference of an
agency like the police in such cases, on the other hand an effective agency would
be found to check the evil.

I hope, Sir, that the House will agree with me that something effective
should be done to stop the evil of early marriage in order to ensure the physical
well-being of Indians and in the interest of the longevity of the nation; for
political advancement which we are so much after will be of no avail until it is
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accompanied in the case of individuals of the nation by a:sound mind in a
healthy body. »

With these words, 8ir, I commend my Resolution to the aceeptance of the
House.

Tre HoNoUraBLE Masor Nawas 8tk MAHOMED AKBAR KHAN
(North-West Frontier Province : Nominated Non-Official) : Bir, I agree with
the Resolution of my Honourable friend Rai Bahadur Lala Jagdish Prasad
go far as it concerns the Hindus, for the Hindu community has suffered most

. from the evils of child marriages, but as regards the Muslims I am sorry that
1 cannot see eye to eye with him in the matter of enforcing more rigidly the pro-
visions of the Child Marriage Restraint Aot of 1929. The reasons for my saying
80 are that the enforcement of this Act amongst the Muhammadans will be taken
as an interference into our Shariat otherwise kmown as the Muhammadan Law.
Now according to Islamic Law there is no age-limit of marriage but the condition
laid down is the age of maturity for the couple. It is quite a simple and prac-
ticable rule which can be observed with all easiness in all the countries and
through all the ages. It can be acted upon by every class of people, no matter
whether they are the inhabitants of a warm climate or cold.

As to the age of maturity, 8ir, it differs according to the climate of a place
and the profession of the people concerned. For instance, in Madras it is 12
years, in Bengal from 13 to 14 years and in the Punjab and the North-West
Frontier Province from 14 to 16 years; these are the findings of the Age of
Consent Committee appointed in connection with the Child Marriage Bill.
Although I know it full well that in my part of the country marriages do not take:
place below the age of 20 years but what I want to impress upon the Honourable
Members of this House is the fact that the Mussalman cannot suffer to be led
by legislation in matters relating to their marriages except in accordance with
their Shariat.

It is said that the passing of this Bill is a step forward towards the progress
of society. . Well, Sir, opinions differ. The supporters of the Bill might think so
about it but the orthodox Muslims cannot go beyond Muhammadan Law and as
such I would ask my friend the mover of the Resolution that if he wants to do
anything with regard to his community I am quite willing to back him up, but
as regards Muslims I would request him not to press the matter upon them.
It is specially uncalled for in their case when their marriages take place in the
event of the pair reaching the age of maturity. It may differ according to the
climate of a place and the profession of the people, but when the marriages are
solemnised by mutual consent and there is no objection against them by the
parties, nor any complaint made to the Government, 1 do not sce any reason
why the Government should be asked to take any legal action against such mar-
riages which arc solemnised according to the Islamic Law and mutual consent
of the parties.

8ir, in connection with this Resolution I am prepared to back it so far as it
concerns the Hindu population but not the Mussalmans.

Tee HoNouraBLE MAHARAJADHIRATA Sik KAMESHWAR SINGH or
DarvuaNga (Bihar and Orissa: Nominated Non-Official): Sir, I rise to
oppose the Resolution. I belong to that school of thought which is opposed
to anmy legislative interference in social and religious ‘matters. I believe that
social and religious reforms can be best carried out by the creation of public
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{Mabarajadbiraja Sir Kemeshwar Sisigh of Darbkangs:]

opinion in their favour rather than by enacting laws that are contrary to the
opisions held' by the people affected bythem. The very faet that my Honour-
able friend has brought forward this Resolution is enough to show that those
who were dreanting that a paradise will be created in the social world by the
fool's day measure called the Child Marriage Restraint Aot and popularly
known as the Sarda Act, were dreaming of a Fool’s Paradise. The House is
aware that the measure disturbed the religions fee'ings of the Muesalmans and
the bulk of the Hindu population of this country who may collectively be called
the Sanatanists. The resentment was so strong and the panic ereated was so
great that a large number of marriages took place in the period during which
the law was being enacted and promulgated. Now that the Act has been pro-
mulgated, the opinion has also hardened and it is held that it is better to suffer
the penalty imposed by the temporal power than to do an act which is opposed
to the teaching of our Shastras. This law has weakened the hands of those
who were in favour of raising the marriageable age as far as practicable within
the limits sanctioned by the religious books. If the Act has become a dead
letter, it is due to the scanty regard which the reformers paid to the arguments
and sentiments of those who were go'ng to be affected by it. The events that
have followed the enactment of the measure shou'd convince the Gov: rnment
that any departurc on their part from the religious neutrality solemnly pro-
mised to the people of this country by Her late Majesty Queen Victoria of
revered memory is sure to cause unrest and disturb the peace and tranquillity
of His Majesty’s law-abiding subjects in this country. With the experiences
of the last few years, I think that it is time now for the Government to consider
the advisability of repealing the law, which is honoured more in its breach than
in its observance. )

The propos'tion which my Honourable friend has put forward before the
House is bound to create a serious situation in the country. After all, this
pemnicious measure, apart from violat ng the rel'gious beliefs of a very large
number of people, apart from attempting to bring about a social revolution,
is encroaching upon their domestic life. It has not succecded because it is
vehemently resented by a arge section of the people ; and if any further attempt
is made to make it more stringent it will serve no other purpose than of further
embittering the feelings of those whose life and conduet are guided by religious
tenets propounded by prophets and seers. I wonder if the Government can
in the interest of the law and order afford to alienate the sympathy of such a
vast bulk of the people by accepting the Resolution of my Honourab'e friend.

Sir, my apprehensions are that at present prosecutions under the law are
generally started not so much with the genuine desire to bring about social
reform as by reason of local animosity with a view to humiliate the accused.
May I ask the social revolutionaries what action they themselves have
Salren to educate public opinion in favour of the law ¢ I do not know if they
have any organization functioning for the purpose. I am equally unaware
of the means they have adopted to bring about what they believe to be a much
needed social reform ? If they would have done even a little there would
perhaps have been no necessity for my Honourable friend to .bring forward
a Resolution of this kind. Now with what face can these people come to the
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Government for helping them in a cause for which they are rot doing their
pert?

8ir, it is a well known fact that the law did not help the formation of pubtie
opinion in its favour, as the Government hoped ; rather it created 4 wide gulf
between the reforming and the orthodox section of the Hindu and Musliih ¢om-
munities and consequently I consider that the law is not merely useless but
grossly mischievous. The Government should not have supported it and the
Legislatures should not have passed it even with the safeguards contained in
its provisions. Social conditions in India are fundamentally different from
those in other parts of the world. India should be allowed to be developed on
its own lines. Let us not talk too freely about world opinion when a question
ocncerning her domestic life is concerned. She has always maintained her
individuality by reason of her religion, culture and tradition, and had fora
long time occupied a proud position among the nations of the world. She has
her own notions of right and wrong. Any attempt to suppress those log
cherished notions and beliefs are bound to he unsuccessful. The Widow Re-
marriage Act, as well as the provisions regarding the age of consent may be taken
asinstances of the same. The abolition of Sats has succeeded because the popu-
lar opinion against teking human life by force gathered strength. Honourable
exceptions like thesc should not be taken as a rule or a guide for tampering
freely with religious matters. 1 admit that changes are brought about it
social custows and practices but they are brought about by general cons:nt
of the society, by the formation of public opinion and not by enacting.laws in
the teeth of the popular opposition.

My Honourable friend. T regret to say, is overlooking facts and does not
g0 to the bottom of the problem in advocating the revision of the law with &
view to niake its provisions n-ore drastic and penalty more detcrrent. Ho is
inviting more acrimony. more unrcst and a greater division in the Hindu fold
by his Resolution. I hope that this Honourable House will reject it and not
resommn:cnd to the Governutent a course of action which is caleulated to do net
only no good te the country but positive harm.

Sir, T strongly opposc the Resolution before the House.

Tue Honourarrr Panpir PRAKASH NARAIN SAPRU (United Fio-
vinces Southern: Non-Muhammadan): Sir, I congratulate my friend tho
Honourahle Rai Bahadur Lala Jagdish Prasad on the Resolution that he has
moved in this Council today. Sir, 1 think in the Twenticth Century it does
not need any argament to prove that child marriage is a vicious custom. a
bad custom and a cruel custom. Sir, the Honourable the Maharajadhiraja
of Darbhanga would not have the State intervene in social and religious matgors,
1 would say, Sir, that it is not interfering in social and religious matters. I
do not find, Sir, any sanction for child marriage in the Hindu Shastras or in
the Hindu religion. T speak as a Hindu; I have no right to speak for the
Mustim. for whom the Honourable Nawab Sir Mahomed Akbar Khan has
spoken. There is no doubt that this system of child marriage is having a
pernicious effect upcn our whole social life. It is lowering our vitality and it
is affecting our physique and it is affecting our prestige as a nation. The
Honourablé the Maharajadhiraja of Darbhanga has said that India occypics
a proud pesition among the nations of the world. 1 wish she did. I the
Penourable the Maharajadhiraja of Darbhanga would read some of the beoks
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on Hindu social life—and I do not blame those authors because, frankly speak-
ing, in many respects the Hindu is an abnormal creature and he lives an abnor-
mal life and he must not feel hurt when a normal world judges him by normal
standards—if he will read some of the books that are written about Hindu
religion and social customs, he will not feel that world opinion is really in favour
of the Hindu sooial system. I think, Bir, in our struggle for freedom we do
neod to have world opinion with us and this fear of world opinion is one of the
main factors working for social reform in this country.

Then, Sir, it is said that the State ought not to interfere in social matters’
The State has in the past interfered in social matters. It interfered in the
ocase of the Hindu widow, it interfered in the case of Sati. I would say that
child marriage is on the same footing as Sati., I uannot really distinguish
between permanent suicide and this suicide in the form of child marriage. 1
say, Sir, that if you allow child marriage you are allowing suicide in your society

and for that reason I think there ought to be interference by the State in regard -
to this matter.

1 have just said that I have no right t> speak for the Muslim community
but I may just give you my personal exper.ence. I have a Mussalman servant.
He has been with me for over 156 years. He is my personal bearer. Some
four years ago, I think it was before the passing of the Sarda Act, he came to
me and wanted me to give him some help for his daughter’s wedding. I asked
him what the age of his daughter was. He said she was six. He is a very
faithful servant and I really wanted to help him. I said I would not give him -
any help because he was doing a thing which was absolutely immoral and that
he ought not to marry his daughter at ti.at age. He said, ** It may be so, but
1 cannot help it, because my bradri will outcaste me if T do not have her married
pow ”. I said, “ Fortunately you are a Muslim, you have no bradr’. Why
do you talk of the bradri ¢ I gathered, Sir, that he was a Hindu convert,
his forefathers had been Hindus and that they had been converted to Islam
and they had carried this bad system with them. S8ir, 1 will say this, that
among the Muslims in our part, this system is not unknown. They are just
g8 bad in this regard as the Hindus, and I should be very sorry for the Muslim
community if the Honourable Nawab Sir Mahomed Akbar Khan represents
the real mind of the Muslim community in this matter, Sir, it has been said
that this question of child marriage is really a question for social reformers.
I agree. We have our responsibility in this matter. but you have also your
responsibility Law can guide and indeed influence public opinion and law
ought to guide and influence public opinion in this matter. Then, my Honour-
able friend Rai Bahadur Lala Jagdish Prasad suggested some ways in which
the law could be made more stringent or could be enforced more strietly. 8ir,
1 would go even further than my Honourable friend Rai Bahadur Lala Jagdish
Prasad in this respect. I would invalidate all child marriages. Asa matter
of fact if I were to speak out my real mind, I do not know that I believe in the
present Hindu system of arranged marr 'age; and I think, Sir, that the time has
come when we who represent what might be called the protestant movement
in Hinduism ought to make it clear to our orthodox friends that while we
xespect their orthodox beliefs we are not prepared to subscribe to everything
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that they say. We ought to make it clear that we have a different conception
of what Hinduism is or Hinduism or Hindu society ought to stand for in the
life of the country, Sir, there s this division among the Hindus on this question
but I will say that the time forces are with us, that right is with us, that justice is
with us, that truth is with us, that conviction is with us, and that notwithatanq-
ing the opposition of our orthodox Sanatanist friends—we are having !}l{eu
opposition in the matter of untouchability—notwithstanding their opposition
we shall win and that we shall be able by devoted effort to remove this cruel
system from this land of ours.

With these words, Sir, I give my very hearty support to the Resolution of
the Honourable Rai Bahadur Lala Jagdish Prasad. I am particularly glaq
that a Resolution like this has been brought forward by the Honourable Rai
Bahadur Lala Jagdish Prasad, because he is a representative of orthodox
Hindu opinion, and does not belong to the iconoclast class to which I belong.

Tue HoNouraBLE Rar Bananur Lata RAM SARAN DAS (Punjab:
Non-Muhammadan) : Sir, when the Sarda Bill came before this House for
consideration, I was one of those who supported that Bill and I supported that
Bill in my personal capacity and not in the capacity of President of the All-
Punjab Sanatana Dharam Pratinidhi Sabha. I found that in the camp of the
orthodox community there was a division. Some people were in favour of the
Bill and others were not, and if I mistake not the majority of them were against
it. The Honourable the Maharajadhiraja of Darbhanga has said that according
to the Shastras child marriage is allowed. With due deforence to the Honourable
Maharajadhiraja, I must say that on that point also there is difference of
opinion in the various Shastras. But I agree with him in the view that, as far
as matters connected with one’s religion are concerned, there ought not to be
any Government intervention. But as this Bill was passed, and as His Excel
lency the Governor General gave his assent to it, either the Act should be
repealed or it should be enforced.

With these words, Sir, I sapport the Resolution.

Tux HoNouraBLE DiwaN Barapur G. NARAYANASWAMI CHETTY
(Madras : Non-Muhammadan) : Sir, I rise to support the Resolution before
the House. My Honourable friend, Rai Bahadur Lala Jagdish Prasad, only
wants that the Act should be properly worked. Since this Act is on the
Statute-book it is only right that it should be properly enforced. The Govern-
ment ought to see that prosecutions are undertaken by themselves and not left
to private persons, many of whom are not in a position to undertake the cost
of such prosecutions. Government ought to examine the question very care-
fully and conduct such prosecutions as Siate prosecutions so that persons who
commit breaches of the Act may be brought to book. That is the only thing
the mover asks and T do not think there is anything objectionable in the pro-
posal.

On the other Liand, I do not agree with him that there is any necessity for
the revision of the law. If the law is properly enforced it will meet the case.

With these few words, Sir, I have much pleasure in supporting this
Resolution. *
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Tk HoNoURABLE SarvEp MOBAMED PADSHAH Saure Banapug
(Madras: Muhammadan): Sir, if it is the desire of the Government that
<challenge be thrown to the orthodox in the country and if it is their desire to
provoke and inflame religious feelings and susceptibilities,—in a word, Bir, if
itis the desire of the authorities to force the law-abiding citizens to wantonly
defy the law and commit acts of disorder, then, Sir, the Government can do
nothing better than carry out the suggestions made in the Resolution just
moved. Sir, they have only to implement the recommendations that have
been made in this Resolution and to let $he people know they are determined to
ride rough-shod over the religious susceptibilities of the people and that they
sre out to destroy institutions deep-rooted in religion and ancient usage, and
nothing will then prevent the tide of discontent and disorder that will surge
from every corner of this conntry. Sir, I feel that it was because of the fact
that the Government was aware of this that they have hitherto discreetly
refrained from rigidly enforcing this law. Sir, in spite of the fact that it was
stated that this law was not intended to be very rigidly enforced and that the
initiative was left to private individuals and not to any Government officials,
there was trouble when this Act was passed. There was much trouble and
bloodshed in the North-West Frontier Province in Peshawar owing to the
passago of this Bill.

Sir, it has been said that this Resolution has been moved with a view te
seeing that the chance of escape for people who defy the law is minimised and
that those unfortunate men who help to see that the law is enforced and that
the cause of morality and the welfare of Indian society does not suffer on
account of early marriages, that those people should be saved the trouble of
making deposits and undergoing all the difficulties and anxieties of a trialin a
court of law and that Government should take it upon themselves to initiate
proceedings. Now, Sir, what is our experience in the cases that have been
launched under this Act. Was it a genuine desire on the part of the people, as
was very pertinently asked by the Honourable Maharaja Saheb of Darbhanga,
to see that the law was enforced ? Certainly not, Sir. The object behind
thair minds was either some ill-feeling between the complainant and the
acoused or it was a disappointed suitor, Sir, who wanted to disgrace the gixl or
the relatives of the girl whom he wanted to marry and whose hand was refused
to him by her parents and guardians. Therefore, 8ir, # is quite obvious that
thie law, so far as it has functioned, has only proved to be an instrument, a
very powerful engine of oppression and blackmail. Waell, Sir, this is a piece of
legislation which is totally against the traditions of the British administragion
in India, & piece of legislation which runs counter to the proclamation of the
Queen Imvress of revered memory, which guaranteed to all British subjects
immunity in their personal and religious law. Sir, how this institution of
marriage i8 not only a civil contract even with Mussalmans and that it is
deep-rooted in religion and religious practice is admitted by one -of the
Honourable Members of the Government of India. The late Law Member, Sir
Brojendra Mitter, while speaking on the Special Marriage Bill, said :

‘Tt is a fixed principle of the Government of India not to interfere in any way what-

soever with the persapal laws and customs of the different peoplos of India unless they

have very strong and conclusive evidence that the change is desired by the people who ere
affeotod .
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Speaking of the Mussalmans in particular, hesaid :

““So far as the Moslem community is concerned, it has been oftep said, and it is,
T suppose, believed by some, beoause of repetition, that a Moslem marriage ia a mere matter
of eontract. 't is nothing of the sort. Although it is not a sacrament in the serise that &
Hindu marriage is & saerament or a Roman Catholic . marrisge is a sscrament, it is beund
up with their religion. The fundamental basis of & Moslem marriage is religious sanction,
Therefore it is 8 mistake to suppose that it is a purely secular contract. Where is the
sanction ? The sanotion is to be found in the Koran, the holy book of the Moslems . .
It is thus quite patent that even the Law Member of the Government of India
admitted that marriage is really a sacrament, that it is an institution which
is not merely a civil contract but is deep-rooted in religious beliefs and practices
of the Mussalmans of this land. What is this interference for ? It must.be
for some useful purpose. It must be intended to eradicate some evil and bring
about a condition of things which would be an improvement on the present
state of affairs. Let us examine this law in the light of this test. It has been
said that early marriage is responsible for high mortality in the land. I
ask whether this can be proved by surveying the state of things in other parta
of the world. What was the law governing marriages in England just before
the Sarda Act was passed ? Was it not a fact that boys of 14 years and girls
of 12 years were allowed to marry and it was only recently that the law has been
changed raising the age of both the parties to 16 years ? Can my Honoura¥®
friends who have supported this Act on the basis of mortality prove that
the condition of affairs in England today is better than what it was just a few
years back, that longevity in England is now much more than what it was
just a few years ago ? They cannot do so. It is impossible for them to do it,
for it is not these early marriages which are responsible for much of the trouble
which has exeited the sympathy of my Honourable friends here who wan$
to introduce social reforms. It is not the early marriage ; it is the improper
immoral gratification of the sexual desire before the age of puberty is reached.
This law does not prohibit any nian who feels the desire to visit houses
ill-fame, to commit acts of forn cation and adultery and to contract diseases
and ult'mately to commun cate that to his unfortunate wife, so that the off-
springs become weaklings und sickly. This law does not prevent that. All

at it dees is to prevent one from performing a marriage. It seeks to penalise

an act which under the ordinary law of the land

Tre HonourasLe THE PRESIDENT: May I tell the Honourable
Member that we are not discussing today whether we should have a Child
Marriage Act or not. We are discussing the Resolution of the Honourable
Member that the provisions of the Child Marriage Aot should be more rigidly
enforced. I would thereforc ask the Honourable Member to confine himself
to that issue.

THE HoNouraBLE SaivEn MOHAMED PADSHAH Sanis BaHapuR;
The desirability or otherwise of the enforcement of these. provisions could he
demonstrated only by looking into what the consequences will be if these
provisions are enforced. My oontention is that if these provisions are enforced,
they are not going to effect any improvement in the present state of things.
They are not going to conduce to the well-being of society. They are not
going to improve the physique or the health of Indian society, and much
]lless are they calculated to improve the morals or character of the people

ere.
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_ 8ir, another ob]ectldn of mine is on the score of the way in which this
Aot was rushed through. In my opinion, this is ths one Act which is an un-
oonstitutional Aot on the Statute book. This Aot, when it was first referred toa
Belect Committee, was one which was intended to apply to only one community
in India. Also, it was intended to be only of a civil nature. But, Sir, when
it emerged from the Select Committee, it em>rged as one comprehensive pieoe
of legislation embracing in its fold all the communities in India practising differ-
ent religions and following different creeds. Also, it became a oriminal law,
penalising all people who offended against its letter or spirit. Sir, when this
law was being enacted, the authorities were carried away by their enthusiasm
for effecting this reform and did not even care to obtain the sanction of the
Governor General for the fundamental which the Select Committee has effected
in the Bill. This change was effected without the sanction of the Governor
General and so I contend that this is an unconstitntional Act which does not
deserve to be taken notice of, much less to be enforced.

Tue HoNoURABLE DiwaN Banapur G. NARAYANASWAMI CHETTY :
Then repeal it.

TseE HoxouraBrLr Saivep MOHAMED PADSHAH Sawis BAHADUR:
I think, Sir, my Honourable friend Sir David Devadoss has given me the right
suggestion. He says that it should be repealed.

Trer HonouraBLE Sik DAVID DEVADOSS (Nominated Indian
Christian) : On a personal explanation, Sir. I never suggested it. It was
suggested by my Honourable friend Diwan Bahadar Narayanaswami Chetty.

Tre HoxourasLr Saiven MOHAMED PADSHAH Samie BaHADUR !
I stand corrected. My Honourable friend Diwan Bahadur Narayanaswaml
Chetti only a few minutes ago was 80 enthusiastic in the support of ths Act.
He now proposes that repeal is the proper course. That is quite suited to an
Act of this kind. I feel that my Honourable friend Rai Bahadur Lala Jagdish
Prasad would have been well advised if instead of enforcement of this law,
he had recommended its repeal which, as he has himself pointed out, has all
along been a dead letter.

Sir, just a few words about the way in which it affects my own community.

Tue HoNouraBLk THE PRESIDENT: May I remind the Honourable

Member that his time is up. Will he please bring his remarks to a close as
early as possible ¢

Tue HonouraBre Saivep MOHAMED PADSHAH Sanis BAHADUR:
I will take only two minutes more, Sir. 8o far as my community is concemed,
I feel that this Act is not only an interference with our rohglon but is
also unwarranted. Tt is utterly needless. o far as our community is con-
cerned, as my Honourable friend Diwan Pahadnr Narayanaswami (‘hetty has
admitted, this practice of early marriage is not at all common. It is for this
reason, that our law makes it impossible for people to have recourse to it
unless in very exceptional circumstances, namely, either for the safety of the
minor or where the status or honour of a family would be jeopardised. Ac-
cording to our law, a girl and hoy are not to live as man and wife unless they
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have attained the age of puberty and unless they are in a state of health fit to
bring forth healthy offspring. So that in view of these strict injunctions of
Islam it is quite obvious that early marrisges are only very few and far between,
and then only in circumstances when that is the only course for the parties
to adopt. Sir, this law of marriage cannot be uniform among all the communi-
ties in India—

Tee HonouraBLE THE PRESIDENT : I cannot allow you to go into
a new point at this statge.

Tee HonouraBrE 8arvEp MOHAMED PADSHAH Sanis BAHADUR :
Well, 8ir, I will only say that the law of marriage is not one which is uniform
all the world over. The law which obtains on the Conti-
12 Noo. nent is different from that obtaining in England. So I
contend that this law should not be made applicable to all the communities
in India.
With these words, Sir, I resume my seat.

Tae HoNnovraBLE MR. M. G. HALLETT (Home Secretary) : Sir, this is
a question which has been frequently under disoussion since the days when the
Child Marriage Restraint Aot was first under discussion in the Legislature.
Many Members of this House remember those discussions. Unfortunately
I was not in any way concerned with them. It is a matter on which very
strong opinions are held and that is clearly shown by the debate to which we
have listened today. Very strong opinions are held especially by those who are
opposed to the provisions of the Sarda Act and to proposals such as that now
before the House to make its provisions more rigid. It is the old issue of
tradition and religious belief and orthodoxy on the one hand and reform on the
other. And I think when an issue of this kind arises, history shows that the
reform is most successful it it procecds slowly. If an attempt is made to hurry
reform regardless of public opinion against it, even though that public opinion
may be held to be wrong, it may be a case of ““ more haste, worse speed ”. The
Honourable Mr. Sapru in his youthful zeal would go full steam ahead, but per-
haps he may find that that may result in difficulties. ~After all we must remem-
ber the lessons of history and it will be recollected how long it took for British
opinion to be educated to agree to the abolition of the slave trade ; even after
that Act was passed it was several years before the evil was finally stamped out.
In this particulsr problem we have on the one hand considerations of the
social and physical welfare of the community. The facts which the Honourable
Member who has moved the Resolution has quoted from the Census Report
emphasise that point. On the ophler hand, we have the considerations of
long-standing custom based on religious ideas and teaching. On the one side
we have the social reformer eager to alleviate human suffering ; on the other
hand, those who hold strongly that the reform is an attack on fundamental
religious beliefs. That is the position which confronted Government when the
Sarda Act was under discussion. It was a controversial social question and
Government had to approach the matter with great caution. It took steps to
see that all parties concerned had full opportunity of giving their opinion on the
question and the decision at whioh they arrived after considering these opinions
i8 well known. They felt that a social evil which affected the well being of the
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conttmunity did exist and they came to the conolusion after most careful refleg-
tion that it was their duty not to ignore what they recognised was a definite evfl,
bit to give their support to those who were anxious to tske the first step to
remove this evil. ey have in no way changed that attitude since thenand
their position was made clear by the late Home Member, Sir Harry Haig, in
September, 1932, when & Bill was under disonssion in the Legislative Assembly
which sought to amend this Aot by making its proposals less stringent, He
made it clear that Government were compelled to oppose the Bill. A similar
view was put forward by my predecessor in this House, Sir Herbert Emerson,
when my Honourable friend Raja Raghunandan Presad Singh put forwaid
a Motion exaotly contrary to that which is now before us. Many of you will
no doubt remember his speech on that oocasion.

But, Sir, though Government have taken this attitude in regard to attempts
to repeal the Act, it must not be inferred therefrom that they can go so faras
to support at the present time, only a few years after the passing of the original
Aot, a proposal to make it more stringent, or to support further legisation
on a matter which it cannot be denied is a highly controversial question. Look-
ing at the history of the years since the passing of the Act, I think it must be
recognised that the opposition to those proposals has in no way diminished and
that there is still a very strong body of public opinion which is still very strongly
opposed to this Act and still more to any proposal to make it more stringent.
On the other hand, I feel doubtful whether the reformers have done enongh
to educate public opinion to accept the provisions of the Sarda Act. Possibly
they have in some places but, generally speaking, I think they have certainly
not done enough to emphasise the advantages of this Act and to educate
public opinion to its support. In & great social reform problem of this kind jt-is
not possible to change public opinion in a day. We cannot change in a flash
of lightning the outlook and practices of millions of people in this country.
We cannot merely by a penal measure effect an immediate transformation.
Many of the supporters of the Bill at the time when it was passed supported it i
think with the view, not that it should be used to coerce people on a large
scale by penalties, but that the existence of the Act on the Statute-hook and
the statement of public policy which it contained would gradually exercise an
educative effect and bring about the conversion of the mass of the people to the
evils with which that Bill seeks to deal. That, Sir, is in brief the position of
Government. In a matter of thie kind we must act cautiously. I am per-
sonally of & cautious nature and I think there is no doubt that caution and &
slow advance is the most sure advance. The time may come when public
opinion may be further educated and I trust the speeches such as those delivered
by the supporters of the Motion today will have some effect on educating
public opinion. I trust also that those who support the Bill will do some-
thing in their own constituencies to get public opinion to support these views.
Government fully recognise the evil we are trying to meet, but I submit the
time has not yet come for making a large advance. It may come when public

inton s further developed, and the development of public opinion in a matter
of this kind can best be done by non-officials, by Indian politicians, and by
women. ‘Only todsy 1 saw a letter saying that certain ladies coming out tp
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India from England one of whose ohjects is that of sduontitag public .epinion on
this important question of child marriages. That is all to the good. There
are women's associations and councils in most provinces and districts and it is
for the educated women of India, even more than for the men to get this
reform carried into effect, to make it acceptable to the great mass of the

people.
1 trust that, now that I have made the position of Government clear, the

Honourable Member will consider that he has served his purpose by moving
. the Resolution and that he will be content to withdraw it.

Tae HoNourasi Rat Bamapur Lata JAGDISH PRASAD: Sir, 1
feel that those Honourable Members who have thought it fit to oppose my
Resolution did so as if I was recommending for the enactment of a new law for
the abolition of child marriages in India.- T am very grateful to you, Sir,
for actually pointing out to one of the Honourable speakers that what 1
recommended in my Resolution was that the provisions of the Child Marriage
Restraint Act should be enforced more rigidly so that the chances of evasion
of the law tnight be minimised. Tt is only this much, Sir, that I advocated
in my Resolution. My Honourable friend the Maharajadhiraja of Darbhanga
opined that the Act should be repealed and so did the Honourable Saived
Mohamed Padshah. But I should like to remind my Honourable friends that a
Resolution for the repeal of this Act was moved on the floor of this House in
1932, to which a reference has been made by the Honourable Home Secretary,
and if you look up the debate that took place on that occasion, you will find
that all the speeches that were made in the course of discussion on that Resolu-
tion were against the Resolution and, if 1 remember aright, not a single Honour-
able Member supported the Resolution on that occasion with the result that
the Resolution was negatived. So it is poo late in the day to talk of repealing
the law.

Now, as regards the arguments of my Muslim friends. 1 may tell them that
when the Act was under discussion on the floor of this House in 1929 and when
a division was challenged on the Motion for consideration of the Bill, the House
divided and no less than four Muslim Mewbers voted for the Bill

TrE HoNOURABLE MaJor Nawas St MAHOMED AKBAR KHAN:
Not one, Sir.

Tee HoNoURABLE SaryEn MOHAMED PADSHAH Sanis BAEADUR:
1 challenge that statement. '

T HONOURABLE RA1 BAHADUR Lara JAGDISH PRASAD :  Sir, I may
be allowed to read out the names of those Muslim Members who voted for the
consideration motion ? :

Tre HoNoURABLE THE PRESIDENT : The Honourable Member may
please proceed. ’

. Tue HonouraBLE Rar BasAnur Lara JAGDISH PRASAD: Very
well, Sir, 1 shall leave it at that. C e

Sir, what I recommend in my Resolution is not the enactment of a new taw,
but that the provisiens of the cxisting Act should ‘be‘enforced' more rigidly th
the imterests of onr phygical well being. 1 yield to no ‘one; ‘Bir, in thinking
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that in matters of religion the Government should not interfere but, Sir, I pon-
gider this question of child marriage to be more in the nature of a social matter
than a religious one, because, as I have pointed out in my first speech, our
physique is deteriorating, our infant and maternal mortality is so high and our
expectation of life is so low. All these considerations should weigh with us in
determining that the pernicious custom of child marriage should be stopped
in this country.

Sir, +he Honourable Mr. Hallett has made the position of Government clear
on this Resolution. The Government stick to the position that they took up
in relation to the enactment in 1929 and I am glad that in spite of the
opposition of orthodox opinion in the country the Government still stick to the
view they took on that occasion. The Honourable Mr. Hallett has observed that
slow advance is sure advance and that the time has not yet come to advance
further in this direction. I think, Sir, that a time will come when the Gov-
ernment will feel the necessity of enforcing the provisions of this law more rigid-
ly, when they will feel that public opinion has made a further advance. For
the present, Sir, I will content myself with having put forward my view point
before the House, and I hope that if not on this occasion on a later occasion
the House will see the wisdom of the proposition that I have propounded
today.

With these words, Sir, 1 beg leave of the House to withdraw the Resolution.

The Resolution was, by leave of the Council, withdrawn.

RESOLUTION RE REPRESENTATION OF ASSAMESE IN THE POSTS
AND TELEGRAPHS DEPARTMENT.

Tue HoNouraBLE Sriyur HERAMBA PROSAD BARUA (Assam:
Non-Muhammadan) : Sir, before I move the Resolution, I request you to
accord permission to amend it as follows :

“ In view of the meagre reprosentation of the Assamese in the Poste and Telegraphs
Deopartment, this Council recommends to the Governor General in Council to take steps

to seoure a larger proportion of Assamese serving in the Posts and Telegraphs Department
in Assam.”

Tre HoNouraBLE THE PRESIDENT : Has the Honourable Member in
charge any objection ?

Tue HoNouraBLE MRr. D. G. MITCHELL : Sir, I have no objection.
Tee HoNouraBLE Sruyvr HERAMBA PROSAD BARUA: 8ir, I

move :
 In view of the meagre representation of the Assamese in the Posts and Telegraphs
Department, this Council recommends to the Governor General in Council to take steps
to seoure a larger proportion of Assamese serving in the Posts and Telegraphs Department.”
Su, it is & well-known fact that till recently the Assamese people were very
backward in the matter of education. Education amongst the Assamese people
was not much and educated Assamese were few and far between and, as a matter
of fact, they could be counted on one’s fingers’ ends. But during the last two
decades or 8o they have been making rapid strides in this direction. Assamese
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students have been acquitting themselves very well and they have been making
their mark in the matter of competition in the universities. = Judged by their
unim;? results, they compare quite favourably with students of the more
advanced provinces. As a matter of fact, there is' rio deursh of educated Assa-
mese at the present moment. On the other hand, Assamese taking to
higher education have been increasing so fast of late that they cannot find
avenues of employment and the question of unemployment. amongst educsted:
Assamese is looming larger and larger every day. As a result of this, we are
faced with the sad spectacle of unemployment amongst these: youths. I
* place no blame upon the Government for this state of affairs. Apparently,
this plight of the: Asssmese youths is due to the fact that they entered into the
race for competition in public service rather late in the day. Unless a start
is:given to them, unless special preference is shown to the Assamese youths, there
is no prospect, not even a faint, distant prospect, of increasing the proportion
of the Assamese serving in the Pests and Telegraphs Department. I am aware,
Sir, that in the matter of appointment to the subordinate ranks in the Posts
and Telegraphs Department, the Government have framed rules so that only
those that come from the revenue divisions where there are vacancies should
be appointed. I only hope, Sir, that Government will see to the strictest en-
forcement of theserules. In view of the sad plight of the unemployed Assamese
youths, I appeal to Government to employ them in the Posts and Telegraphs
Department in ever-increasing numbers. I also trust that the Honourable
Members of this House will record their vote and support to my Resolution
which is a very medest one and only seeks to do the barest justice to the
deserving Assamese youths.

With these words, Sir, ¥ commend my Resolution.to the acceptance of this
Honourable House.

Tne HoNouraBLr Saivip RAZA ALl (United Provinces: Nominated
Non-Official) :  Sir, I do not-think it necessary to move my amendment and will
content myself with making a few gencral observations on the Resolution
moved by my Honourable fricnd Mr. Barua.

Sir, the position with regard to this Resolution is very interesting. My
own impression is that this subject has not been brought before this Couneil in
the form of a Resolution a minute too soon. Sir, we are all very anxious to
have a self-governing constitution for our country as soon as possible. So far as
I have been able to give thought to that question, a satisfactory working of 4
solf-governing constitution is conditional on certain things. The first thing is
that in a constitution of this character every important class, interest and com:
munity should be thoroughly represented in our Legislatures. The second
point which occurs to. me is not a whit less important than the first, namely,
that all important classes and interests in our country should participate in our
public services. I noed hardly, Sir, dilate on the undesirability of our public
services or any portion of our public services being monopcliscd by one class,
creed or province. In fact, the present Government is fully alive to having in
the publio service all those classes of the people which form an important por-
tion' of the population of the country and which Have in the past displayed an
aptitude for discharging the duties of Government servants. Muth more
(ll;ﬂ’tcult will Be, Sir, the position of the future Government in'that respest. It
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will be imgossible, Sir, for our future Government to discharge its duties satis-
factorily unless our public services are represented by all important; classes and
communities, '

Sir, the question as to how recruitment for our public services should be
made can roughly be divided into two classes. The first is the representation of
all important communities in our public service. The second is the representa-.
tion of various provinoes in those services which are known as Indian services
or the Central services, Classes I and II. Now it is gratifying to remember
that so far as the first question, namely, the representation of minority communi-
tles is concerned, action was taken by this Council as far back as 1925 whena
Resolution on the subject was moved in this House. The Government’s atti-
tude on that question was very hopeful and, as Honourable Members are aware,
the Resolution in this House which happened to be moved by me, was accepted
by Government, and in pursuance of that, a Resolution was issued by the
Home Department of the Government of India shortly after laying down as
to how representation of minority communities should be secured in those
services which were under the Government of India. Not many of those who
were present in that debate are present today but I am glad to see that two
Honourable Members are still with us. One is yourself, Sir, and I believe the
other is my Honourable friend Sir Phiroze Sethna. Now, the question was
for the time being settled, though not very satisfactorily, yet gettled in a manner
which removed the discontent of the minority communities to a fairly large -
extent. The second important aspect of that question is that in the Imperial
and Central services various provinces should be properly reprecented. Now
1 need hardly go into the history of that question but in the.past it has so.
happened, Sir, that every province that came into close contact with the
Government of India came to have a preponderating representation in the
services. At one time it was, 1 believe, Bengal that led the way. Latterly
Bengal has yielded the pride of place to Madras. It so happens, Sir, that
recruitment for that portion of the Posts and Telegraphs services which
comprise the gazetted ranks is mede on the result of an examination
held by the Public Service Commission. I speak subject to correction
by the Honourable Mr. Mitchell that superintendents of post offices are
appointed on the results of an examination held by the Public Service
Commission. The examination is not of a competitive character in any
way. All that the Department requires of the Public Service Commission
is to prepare a list of qualified candidates. The Department goes through
the list itself and selects those candidates whom the Department considers
suitable for appointment. It makes the selection and finally those candi-
dates are appointed.

Tae HoNouraBLE MRr. D. G. MITCHELL : May I point out to the
Honourable Member that there is also a large number recruited to the gazet-
ted ranks by promotion from the lower ranks ? '

Tre HoNoUraBLE Saryip RAZA ALI: I did not mention that. I
knew, however, that vacancies are also filled by promotion. But I believe
it is not so much the gazetted posts that my Honourable friend Mr. Barus
has in contemplation.  His object, if I understand him correctly, is that in
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the province of Assam, the rank and file of those who are werleing in the Bost
and Telegraph offices should be recruited from the Assamese community. I
find from the Honourable Mr. Barua’s nod, 1 am right. The door of entry to
subordinate poste in the Posts and Telegraphs Department is not, so far a$
I know, by competitive examination, but various officers in various prae
vihces which are constituted under the Government of India Resolution, dated
the 4th July, 1934, as local areas are authorised to receive applications and
interview, if necessary, the ¢andidates, select them and finally appoint them
"to subordinate posts. I believe T am right in saying that that is the method
of recruitment adopted so far as the subordinate posts are concerned. If that
is 80, every province forms a local area or circle in the matter of recruitment
and Ithinkit is a genuine grievance of the Assamese people if they are
neglected. Facts and figures have not been given by my Honourable friend
Mr. Barua but I take it that the position is that the Assamese do not get that
measure of representation in their own province to which they aré entitled.
1 believe the grievance is of a nature which is common to all those provinces
where one portion of the population occupies a more predominant position
than the other. I believe, for instance. that these remarks apply not only
to the Honourable Mr. Barua’s Resolution advocating the just claims of the
Assamese, but the same complaint, I suppose, would be made by Oriyas against
Biharis in the province of Bihar and by the Hindustani-speaking portion against
the Marathi-speaking portion of the population in the Central Provinces. I one
were to consider cases of this character, they would mubiply themselves,
Al T can say is that those grievances are of a very just character, and imme-
diate steps should be taken by Government to remove those grievances.
There is absolutely no reason why a local area, which bas been constituted
a separate circle, which has been given the right by the Government of India
to recruit for itself should not, do its hest to secure the representation of the
people of that local area. As Honourable Members are aware, the Government of
India Resolution, dated the 4th July, 1934, to which I have already referred in
the earlier portion of my speech, makes specific mention of the Posts and Tele-
graphs Department, and it has been laid down there how recruitment for each
area is to be made. I do not think it is necessary for me to read out that por-
tion to Honourable Members. Paragraph 8 of this Resolution deals with the
question, and it is pointed out there that an effort will be made to secure the
appointment of the people who inhabit that area, to Imperial departments,
amongst which the Posts and Telegraphs Department is specifically mentioned.
I have no doubt that the Honourable Mr. Barua has by moving this Resolution
done a very good service not only to his own province but also to those pro-
vinces the people of which are not fairly represented in certain public services.

In conclusion, Sir, I may point out to the House that dry questions of
this character which people generally do not care to tackle seriously have gregt
importance. It is all very well to say, “ What do a few posts matter in the
public services either of the Government of India or of the Provincial
Governments ?’

Tue HonNouraBLe THE PRESIDENT : May I remind the Honourable
Membgr that his time is up ? '

Twx Hovourasia Sarvin RAZA ALL: T st just bringipg my remarke

to a close, Sir.
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It is all very well to say that the heavens are not going to fall if these
are filled by the people of one province rather than those of another or
one creed or community rather than another creed or community. But,
Sir, having regard to the economic struggle that is going on in every
country, and especially in India, I think it is of the utmost importance that
both from the political as well as the economic point of view, every province
and community should be properly represented in the public services of the

country.
8ir, T support the Resolution.

Tae HonouraBLE Mr. D. G. MITCHELL (Industries and Labour
Becretary) : Sir, Government is in full sympathy with the difficulties of the
Assamese people which have been 80 ably expounded by my Honourable friend
Mr. Barua, and I am in the happy position of being able to accept his Resolu-
tion, but subject to certain explanations and reservations which I hope
the Honourable Member will realise are entirely reasonable. In order to
do this, I regret I must inflict upon the House a short and very broad
account of the method of recruitment in the Posts and Telegraphs Department.
For this purpose, I shall divide the Department into two branches, the Postal
branch and the Telegraph branch, and I shall start off with the Telegraph
branch as that will enable me to develop my chief reservation. The Telegraph
branch is entirely recruited, apart from the inferior staff, on an all-India
basis. Recruits who come in to the Department may be required to serve
snywhere in India and the examination and tests which they pass are of
an all-India character and are the same for all the candidates. Asmy
Honourable friend Saiyid Raza Ali has pointed out, provision has been made
in the recruitment of all services for a due representation of the various
minority communities. Now, as regards these all-India services like the
Telegraph Service, there never has been, so far as I am aware, any proposal
that these rules for the recruitment of members of minority communities
should be supplemented by further rules for the recruitment of members of
the inhabitants of various provinces ; and I put it to my Honourable friend
that the further cross classification on the basis of provinces would lead to a
set of rules which would be utterly unworkable. We would require to make
provision for Assamese, for Oriyas, for Biharis, Beraris, Malabarese, Canarese
and goodness knows how many more, and the result would be a set of rules
that never could be worked. That is my chief reservation, thatin regard te
these all-India services the Assamese must, I am afraid, take their chance
with the others; and I am quite sure on the assurances given by my
Honourable friend of the increasing resort to higher education by the youth
of Assam that they will not be s'ow to take full advantage of their oppor-
tunities, and that in course of time they will find themselves as fully represent-
ed in the public services in India as any other province.

I now come to the Postal side. On the Postal side & recruit may enter
at one of two points. He may enter as a superintendent, in which case he
enters straight into the gazetted ranks and becomes a member of an all-
India cadre. That recruitment is made on the results of an examination
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held by the Public Bervice Commission. The same remarks apply to that
form of recruitment as I have already made in regard to the Telegraphs. The
Assamese must take their chance with other provinces and I hope that: those
chances will steadily improve. The other point at which a candidate may
enter the Postal Department is the foot of the clerical cadres. Recruitment
on this basis is made by the revenue division and, in 1926, orders were passed
that recruitment for the clerical services in the Postal side should be made
entirely from people belonging to the revenue division concerned. . That
means that all candidates for these posts must seek recruitment in the
revenue division to which they belong.

Tug HoNouraBLE Saivip RAZA ALI: Does that mean that applica<
tions must be sent to the Superintendent of Post Offices ¢ I am not sure.

Tue HoNouraBLE Mg. D. G. MITCHELL : I cannot give an assured
answer to that point of detail, but I should say that is probably the case.
The arrangement means that in Assam, particularly in the Assam Valley,
only those people who belong to that Valley are eligible for appointment in
the lower services. This is, Sir, where the Assamese will get their chance
at the very present time, because once a clerk has been recruited in this
manner there is nothing to prevent him from rising by his own merits to the
very top of the Department. Government having formulated that rule in
1926, has every intention of carryingit out, and to that extent I am able
to accept my Honourable friend’s Resolution. I can also assure him that
if the Local Government, which I understand is also aware of the difficulties
to which my Honourable friend referred, should take further steps towards
securing a further representat on of Assamese in the services in Assam, then
those steps will be very carefully considered and will be adopted by the Posts
and Telegraphs Department in so far as they may be applicable to the special
conditions of that Department.

Tre HonouraBLE Sriyutr HERAMBA PROSAD BARUA : Sir, I am
very thankful to the Government for accepting my Resolution subject to the
reservations enumerated by the Honourable Mr. Mitchell, and I hope the
Honourable House will also see its way to accept it.

Tre HonNourasLe THE PRESIDENT : Do you wish to withdraw ¢
I did not exactly follow the last few words of the Honourable Member for
Government,

Tae HoNouRABLE Mr. D. G. MITCHELL : I regret I have not made my-
eelf clear. If the Resolution is put to the House Government will not oppose it.

Ture HoNoUrRABLE THE PRESIDENT : Resolution moved :

* That in view of the meagre representation of the Assamese in the Posts and Tele-
graphs Department, this Council recommends to the Governor General in Council to
take steps to secure a larger proportion of Assamese serving in the Posts and Telegraphs
Department in Assam.’’

The Question is:

“‘That that Resolution be adopted. "’

The Motion was adopted.



RESOLUTION RE INVESTIGATION INTO CONDITIONS OF
HEALTH BY A COMMITTEE OF MEDICAL EXPERTS.

‘Tee Hosoprares Kiax Bamapur Di. Sre NASARVANJI CHORSY
'ibb_mbﬁy : Nonlinited Non-Official) : Sir, the Resolutioht that I have the
! to mové reads thus : . .

¢ This Council recommends to the Governor Gemeral in Council to associate &
pmall Committee of wiedical experts to investigate into the vonHitioms of health of
the populntion when the sconomic census of India is undertaken in view of the schemne
dsvised hy Professor Bowley and Mr. Robertson.’’

The Resolution does not require an elaborate exposition. It s
however, the outcome of the following statement of the Economie Experts
in the course of their forwarding letter to Government, viz. :

¢ Important as their bearing on economic life, we have not concerned ourselves

with statistles of meteorology, of literacy and education or of public health except
80 far as the last deal with the broad facts of birth and death.’’

1 am constrained to observe that to ignore the subject of public health
in connection with the proposed economic census would be but a half
weasure inasmuch as these broad facts of birth and death are intimately
associated with and dependent upon the conditions of public health. It
would be a deplorable mistake to exclude these from its purview as
ariother opportunity may not arise in the immediate future. In another
part of their report, however, they have included ‘“ Conditions of health '
a list of supplementary inquiries, that may or may not eventuate.

Sir, Professor Bowley and Mr. Robertson say that :

‘¢ The vital statistics of birth and denth in Indin are well-known to be defective '’
snd further add ‘‘ that some of the figures have been found to be definitely mis-
lJeading. Unjustifiable conclusions are, therefore, likely to be drawn from them unless
there was a guarantec of substantial accuruey. They have their use, lhowever, to
modical officers of health if these are awnre of their limitations ',

A large number of births and deaths go unrecorded and the defect
is more than 4.7 millions in 83.5 millions. Dr. Hutton, the Census
Commissioner, estimates the defect at 20 per cent. Records in towns are
said to be more imperfect even than in the villages and these cxperts see
no good reason why the town organization should not be brought up to
the level reached in other countries. They therefore suggest that
having regard to the badness of these statistics, an intermediate quin-
quennial population census less elaborate than decennial should be insti-

tuted which would also forecast the probable decennial increase of
population.

The Economic Census planned in their scheme comprises an enquiry
into 1,600 villages out of 422,000 in British India excludinz Sind, Assam,
Burms and Indian States, by a process of numerical sampling. It has
buen estimated to cost Rs. 22 lakhs, with a further increment of Rs. 3 lakhs
if an urhan census were added. The number of villages may appear to he
too small to some when compared to the whole just, as in the case of the
cconomic and public health census of 571 villages comprising a population
pf three-quarters of a million carried out under the direction of Sir John
Megaw, late Director-General, Tndian Medical Service. The data nbtained
were said to be inapplicable to the whole of India! T do not feel com-
petent to offer any opinion upon this question and would leave it to hetter
hands to discuss. Tt would in any case he a hercilean task. The scope
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of the Megaw inquiry was divided into two broad sections : (a) economic
and (b) eonditions of public health. The former comprised 12 heads
with three sub-heads confined to rural economies : area, crops, population,
consumption of milk, ghee, alcohol, habits, families, scarcity, number
of children, emigration on account of scarcity of food erops, cte., ete.
The latter was sub-divided into 20 main and three subsidiary.

I do not propose to discuss the economic section and would coufine
my observations to the last as it bears upon the Resolution. Applying his
data to the whole of India, Sir John Megaw calculated that 8.5 per cent.
of the population of 35 crores were afflicted with 13 different kinds of
preventible diseases and infirmities. It is indeed sad to note that ‘vc.:ner_ea‘.
diseases constitute half the above percentage ; the heaviest rate of infection
was found in the Madras and Bengal Presidencies. Blindness and mg}lt
blindness were computed at over 53 millions : other diseases and infir-
nities comprised rickets. Tuberculosis over 2,000,000 ; leprosy 741,000 ;
inganity and congenital mental defects. Both tuberculosis and leprosy
have in my opinion been under-estimated. Cholera and smaf_l-pox take
lieaviest toll of life in Bihar and Orissa. 8ir, llis Majesty King Edward
the VII asked on one occasion a gathering of eminent medical men :

““ If the diseases are preventible, why are they not prevented t’’

India remains to this day virgin soil. Preventive medicine has not
received that importance it deserves as in other civilised eountries. The
Rockefeller FPoundation of the United States of America is the only
agency that has explored this field of work in several parts of the world,
including some in India.

This, Sir, does not, however, exhaust the whole tale. Vital statistics
all the world over exhibit a remarkable correspondence between high
birth rate and high death rate inasmuch as the death rate falls or is
stationary or rises according as the birth rate falls or is stationary or
rises, says Dr. C. V. Drysdale, quoted by Mr. P. K. Wattal in his work on
The Population Problem in India. British India is no exeeption to this
rule as its high birth rate of 34.3 corresponds with the equally high death
rate of 24.9 (1931). Egypt appears to be the only country where these
figures are exceeded. Per contra England and Wales have the birth rate
of 15.8 and death rate 12.83 and New Zealand 18.4 and 5.8, respectively.
Some provinees in India even markedly exhibit such corresponding records
—notably Burma and Bengal. There is, however, one bright spot in India
—that is the State of Travancore where some of the social customs of ortho-
dox Hindus, like early marriages, do not exist, nor the necessity of a male
heir in the direct line; and where the death rate has been reduced to 16.
1f an Indian State has thus succeeded in reducing its mortality rate, T
see no reason why the rest of India should not do so. Infant mortality
too rises and falls with the birth rate. Marriage at early age, immaturity
of the mother, frequency of child bearing, excessive number of children
and consequent poor vitality and feeble powers of resistance during early
life of the offspring are the main causes. The average number of childien
born per mother is 4.2 but their survival rate is 2.9 ouly. Were this
average to be brought down to three, what an enormous. saving of life
would accrue t' And further it has been calculated that out of every
100,000 children born, 45,000 die between the ages of 0—5 years. That
indeed is an appalling wastage of human life | The young immature
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mother too has to pay with her life as her mortality rate during and
atter frequent confinements is also very heavy. ‘Such, Sir, are the con-
ditions surrounding us and T would ask Honourable Members whether
some action, however belated, to investigate and remedy this stupendous
problem is mot absolutely necessary especially in view of the impending
eonstitutional reforms. That, Sir, is my sole justifieation for the Resolu-
tion I have moved.

India has no reason to congratulate herself upon her increase of popula-
tion. On the other hand, says Dr. Hutton :

‘‘ The increase of population is from mwst paints of view a eause for. alanu
than satisfaction ’’.

Such indeed 'is the situation ! This increase is further accentuated
by the fact that the land is not able to sustain this enormous mass, as
areas under food crops have not kept pace with it. The area planted
under food crops in some provinces has reached the saturation point and
cannot be further expanded owing to its unsuitability ‘for food crops
cultivation. India has to import annually rice worth Rs. 8 crores from
DBurma ; the imports of wheat have been restricted. How long will this
state of affairs continue ? Is India prepared to forego the cultivation
of its exportable non-food erops and bend all its enargies to produce the
food crops to sustain its ever-growing ,population ¢ It is doubtful whether
even under such a radical departure it will be self-sufficient and able ta
feed all. The one and only remedy to reduce the pressure mpon the land
is a lower birth rate. That can only be achieved by systematic education
in birth control. The orthodox State of Mysote and the Madras Govern-
ment have set an example.through the institution of birth control clinics.
Tt is immperative that knowledge of the subject should filter down to the
masses. There is no other way through which it would be possible to
ensure a reduction in the country’s birth-rate.

I do not propose to weary the House with more details. If the faets
above stated, -culled from official sourdes, are aceepted and if Megaw’s
census of conditions of health of the rural population approved, them 1
aubmit there is no necessity for a fresh enquiry. Should, on the :other
bhand, their accuracy and applicability be doubted or .challenged, the only
eourse open to ‘Government is the one I have suggested in my Resolution.
It may cost a few lakhs more. The results, however, will enable us to
gauge the gravity and urngermey of the problem and lead to the adoption
of prompt and requisite measures. On the other band, a mere economie
enquiry shorn of these essential social and public health comsiderations
will be of little value, inasmuch as the underlying -eauses of the bLroad
facts of birth and death will eontinue to remain in ebscurity as hitherto.

Sir, there has been of late an era of phenomenal unprecedented and
far-reaching activity in the problemk connected with agriculture. I avail
myself of this opportunity to tender my congratulations to Government
and to the Honourable Leader of the House for their solicitude and timely
action. The Honourable Member wiélds the trident of Edycation, Health
and Lands. These three are so ‘imterrelated that the interests of one
eannot be separated from those of the others. They require eqnal con-
gideration. May T therefore be permitted to appeal to him to signalize
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he tepure of his high office, and to leave behind him a name that will be
remembered and beloved as that of a great benefactor of the agriculturel
poupulation.

1 have spoken at this length as T honestly believe that the salvation
of India, its regeneration as a healthy and virile nation depends solely
upon such timely action to improve the health condition of its rural masses.

Sir, I move. .

. Tae HoNouraBLE Sir ALAN PARSONS (Finance Secretary): Siz:t
it falls to my lot to reply to the Honourable Khan Bahadur Dr. Sir Nasarvanji
Choksy’s Resolution, although I am not quite equipped with any technical
knowledge on health and medical questions ; and on those questions I would
only like to say this. There is no quarrel between the Government of India
and my Honourable friend. We fully recognise how vitally the economic well-
being of India is inter-connected with the health of her peoples. Isay inter-
connected advisedly, for, in my opinion, hcalth conditions in this country are
largely due to economic conditions, and present economic conditions are

largely the cause of the health conditions of large

portions of the population.

1 p.M.

‘The reason why I am replying to my Honourable frend is one of a more or
Jess general character. It fell to my Department to deal at one stage with
the questions arising out of the Report of Professor Bowley and Mr. Robert-
son, and I wish to inform the House how the position stands at present in
regard to that Report. As Honourable Member: are aware, the Report
which, I think, was issued in May, and has since been under departmental
consideration, contains a very large number of very important recommendations
which require careful study ; and for various reasons, among which is the early
meeting of this Legislature, Sir, it has not yet been possible to come to any
conclusion on the question whether an economic census should be undertaken
and, if so, what form it should take? It is possible to conceive various forms
in which an economic census might be made, if it is decided to proceed
with one. We might, for instance, have one large organization covering the
whole field. On the other hand we might have a number of parallel but
smaller organizations each dealing with an individual aspect of the problem.
Subject to that, however, that is to say, to the fact that we have not yet come
to a decision when an economic census should be undertaken or to what its
form should be. T can assure my Honourable friend that should such a census
be undertaken, and should it take a form in which it will be posgible to as-
sociate medical experts with the investigation, we are perfectly prepared
to consider the association of such experts in 1, and 1 think I can say to
oconsider it most sympathetically. I hope, in view of this assurance, that
iy Honourable friend will be prepared to withdraw his Resolution.

Tae HoNOURABLE KHAN BArADUR Dr. Bir NASARVANJI OBOKSY :
8ir, 'in view of the satisfactory explanation given by the Honourable Sir Alan
Parsons, T beg permission of the House to withdraw the Resolution.

The Resolution was, by leave of the Council, withdrawn.



RESOLUTION RE BURMANIZATION OF THE ACCOUNTANT GENE-
RAL'S OFFICE AND THE POSTS AND TELEGRAPHS DEPART-
MENT IN BURMA.

TrE HoNoURABLE MR. P. C. D. CHARI (Burma: General): 8ir, I beg
to move the following Resolution which stands in my name.:

* That this Council recommends to the Governor General in Council the Burmanis-
ation with all convenient speed of the staff of the Acoountant General’s Office, Burma, and
of the Post and Telegraph Offices in Burma.”

Sir I have often heard it said that the Central Legislature is indifferent
to purely Burmese questions. The other day when I moved the Resolution
for Indian safeguards in the course of discussion you have shown that you
take a very keen interest in Burmese questions whenever they are brought
before you. The other day, the Honourable Mr. Miller in the course of his
speech suggested that a message of goodwill and friendship should be sent
to the people of Burma. I submit that the Resolution if adopted would be a
message of goodwill and friendship in a concrete and practical form. I would
invite the attention of the Council to this aspect of it and request the Council
to considerand pass this Resolution and thereby convey the goodwill and
friendship of the people of India to the people of Burma in a concrete form.
It is not necessary for me to speak at length to make this Resolution accept-
able to the Government and the Honourable Members in this House. It is
a self-evident proposition. I am aware, Sir, that the Government has not
been unmindful of the policy of Burmanization of the All-India Servioes in
Burma. I can assure the House that the slow pace of Burmanization in Burma
has not been due to any lack of interest on the part of the Government of
India. But there are other causes. Till recently the Burmese youths as
they were educated and sent out from the colleges were readily absorbed
in Government service. There was a wide field for employment and these
Burmese youths were drawn mostly fram well-to-do families. But when the
‘Burmese youths had the opportunity to pick and choose congenial employ-
ment, they preferred employment in places where the task was light and less
responsible.  Naturally these people were employed in large numbers in other
offices than the offices mentioned in this Resolution. There is another aspect
of the Burmese youths which I should like to bring to the notice of this House
‘which prevented the employment of the Burmese in larger numbers in the
Accountant General’s Office. They did not take kindly to figure work, but
there has since been a revolution in the temperament and character and out-
look of life of the Burmese youths, and I am glad to say that the Burmese
. youth—the Burmese character has undergone such a thorough change owing to
_prevailing conditions that the Burmese are quite prepared to put their shoulder
to the wheel in every welk of life and they have overcome their well-known
‘aversion even to physical labour and they are quite capable of labour in.volvn?g
physical fatigue. They are not only willing to accept any office that is avail-
-able but also give a very satisfactory acoount of themselves wherever they
are employed. I may also bring to the notice of the Council that the Burman
vouth has overcome his aversion to figure work and found employmeat in
banks and mercantile firms and in various other places where figure work is
required. And they have also been found sucoessful in local fund sudit offices
and other treasury offices where figure work is very important and have given
a very satisfactory account of themselves. Now the position is this. The
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schools and colleges in Burma have been turning out eduvated Burmans in
such large numbers that only a small fraction of them dan. be absorbed m
public service and now we have in acute form the probiem of unemployment
among educated Burmans. Their plight can be easily visualised from the fact
that in almost every office under the Local Government there are a large
number of these educated men employed as apprentice clerks doing regular
work without pay who have been waiting there for two or three yeats in
the hope of being absorbed in the regular service as vacancies occur and today
& Burman youth of good educational qualification considers he is lucky if he
is taken on the waiting list to be taken asan apprentice clerk. That is the eon-
dition of affairs there and a number of highly educated—Eaglish educated—
Burmese youths have been obliged to accept employment as postmen and the
postman that brings the post to me in Burma is an educated Barmese youth.
From this you can easily visualize the extent of unemployment among the
educated Burmans. At present, from the figures supplied to me by the Gov-
ernment for which I am very thankful, I find that a little less than'25 per cent.
of those employed in the Posts and Telegraphs Department are Burmans. In
the Accountant General’s Office the position is still worse. I am not blaming
the Government for this state of affairs. It is the Burmans themselves who
preferred appointments in other offices and neglected these offices. But to-
day I can assure the Government that Burmans under the changed conditions
and imbued with the new spirit of work and service are prepared to acoept
appointments which they were not prepared to accept in olden times, and
they will feel considerably thankful if they can get any footing anywhere.
can assure the Government that the right type of Burmans, with proper qua-
lifications, will be available for appointment in the Accountant General’s Office
and the various Posts and Telegraphs Offices in Burma. I do hope that this
Resolution will be accepted by Government. My object is not to censure the
Government but to strengthen their handsin the policy of Burmanization with
all convenient speed which they have adopted. I appeal to the non-official
Members to give their vote in support of this Resolution and thereby give the
lie to the oft-repeated unworthy charge in certain interested quarters in
Burma that the Council, composed of non-official Indian Members from the
various provinces is not likely to be fair and impartial when the purely Burman
interests are in conflict with the interests of their own countrymen who form
part of the population of Burma. By the word * Burmanization ” I mean
and include the sons of domiciled Indians in Burma who form an integral
pitt of the population, so that the Indian section which forms part of the pepu-
lation of Burma is not likely to be prejudicially affected, if this Resolution ié
accepted. We are now pressing hard for Indianization in India and we are
making headway. I am only asking for the same peolicy to be adopted in
Burma, that is, the Burmanization of the All-India Services, in these depart-
ments.
With these words, Sir, I commend my Resolution to your acceptance.

- Tre HoNouraBLE Mr. D. G. MITCHELL (Industries and Labour
Secretary) : Sir, I am again in the happy position of being able to actept the
Regolution, I am glad my Honourable friend has explained to the House that
in former times it was not the fault of the Government that so few Burmams
were represented in the public services in Burma. Now, however, he hak
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explained that the Burmans are forthcoming in large numbers, and I can assure
him that it is Government's wish to employ these young Burmans to as la
an extent as may be possible. I shall start off with the Poats and Telegra:
Department which is the much large organization of the two referred to by my
Honourable friend. This question of the employment of Burmans in the Posts
and Telegraphs Department has been a difficult question with the Department
for very many years past. The first definite steps were taken in 1908 when
orders were passed that in the subordinate servioes, one in every four vacancies
should be filled by a Burman. This policy was followed up by the successors
of the then Postmaster General by various supplementary orders and the
increase in the employment of Burmans was fairly noticeable. In 1919, a
special Committee was appointed by Government to see what measures could
be taken to speed up the recruitment of Burmans. The measures recom-
mended by that Committee were further supplemented by various special
orders extending from the vears 1924 to 1926. In 1926 there came the order
to which I have already referred during the discussion of the Resolution on
Assam, that all recruitment to the suberdinate service should be by the revenue
division. It will be sufficient, Sir, if I give a rough indication by 10-year periods
of the results of the various steps taken. In 1908-09,—I have no exact
figures,—the number of Burmans in the Posts and Telegraphs Department
was about 250,

Tee HonouraBLe Saivip RAZA ALI (United Provinces : Nominated
Non-Official) : Out of ?

Tar HonouraBLE Mr. D. G. MITCHELL : I am afraid I have not got
the figures. In 1918-19, they had risen to 766 ; in 1928-29, to 1,351. After
that, I regret to say the retrenchment campaign ensued and there has been
very little recruitment. The latest figures available are those at the end of
December, 1933, when the number of Burmans then was 1,211, or about 25
per cent. of the total. I can assure my Honourable friend Saiyid Raza Ali
that the 250 in 1908-09 would be nothing like 25 per cent.

Now, Sir, as regards the Accountant General’s Office, 1he Honourable
mover has indicated the difficulties which have been felt in past years. It is
an office where the work is very sedentary and onerous, and the Burman has not
been willing in the past to take up posts in this office. The proportion at
present, 1 regret to say, is very low—11 clerks out of a total cadre of 302,
However, the position has been taken in hand by the present Auditor General
who has passed orders that the Accountant General must recruit qualified
Burmans as and when the opportunity occurs, and that he should follow the
example of the Local Government in any measures the Local Government might
devise to secure further Burmanization of this office.

8ir, 1 accept the Resolution.

Tue HoNouraBLE Mr. P. C. D. CHARI : Sir, I am very thankful to the
Government for accepting this Resolution and I hope that the Honourable
Members of this Council will also accept the Resolution by giving their votes
in its support. '



BURMANIZATION OF THE ACOOUNTANT GENERAL'S OFFICE AND THE 3567
POSTS AND TELEGRAPHS DEPARTMENT IN BURMA,

Tue HonouraBLE THE PRESIDENT : Resolution moved:

 “This Council recommends to the Governor General in Council the Burmanization
with all convenient speed of the staff of the Accountant General's Office, Burma, and
of the Post and Telegraph Offices in Burma. ”

The Question is:

“ That that Resolution be adopted.”

The Motion was adopted.

The Council then adjourned for Luneh till Half Past Two of the Clock.

The Council re-assembled after Lunch at Half Past Two of the Clock, the
Honourable the President in the Chair.
RESOLUTION RE HORSE-BREEDING.

Tue HoNouraBLE Sir PHIROZE SETHNA (Bombay: Non-Muham-
madan) : Mr. President, I beg to move :

“ That this Council recommends to the Governor General in Council thatin order to-
protect and encourage tho indigenous breeding of horses a customs duty be levied on the
import of all horses into India oxcept on such horses as are imported for military require-
ments or for breeding purposes.’”

Sir, the House will remember that at the last Delhi session there was a
similar Resolution in the name of the Honourable Mr. Vellingiri Gounder. His
Resolution dropped because of his absence. Had he moved it, it was my
intention to propose an amendment in the terms of the Resolution which I
have just now read out. The difference between his Resolution and mine is.
this. The Honourable Mr. Gounder was satisfied by recommending the imposi-
tion of a duty only on imported horses, whereas I go much further and recom-
mend that a duty be levied on all imports of horses into this country save and
except those which are brought in for horse-breeding purposes or for military
requirements, and I do so with the idea of affording protection to the horse-
breeding industry in this country. Sir, we live in times when preference is
given to different industries and there is no reason why such protection should
not be given to the horse-breeding industry in India. It is true that there is
some horse-breeding done in the north of India, but it is only on a very limited
scale and the results are poor. They are poor because nothing is done to provide
an incentive or a remunerative market for breeders. The Government of
& country which helps its industries does so for the advancement and the welfare
of the country at large, and my recommendation to Government in regard to
protecting the horse industry in the manner I have proposed will lead to the
same result.

THE HONOURABLE KHAN BAHADUR MiaN Sir FAZL-T-HUSAIN: Any
idea of 1the number of horses imported into India ?

Tae HoNourabLE Sir PHIROZE SETHNA : I will give them. In this
sense, Sir, the question of helping the horse-breeding industry assumes 1
say a political aspect. If this industry is well looked after and is successful
it will prove of great benefit to the country from an economic point of view, and
consequently also from a political point of view.

If there is one person in this cou :try at present who understands more
about horses than another, he is Major-General Bernard James. General
James, about two years ago, delivered a lecture at Secunderabad. That lecture.
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ia published in leaflet form. In the course of his lecture he observed that
thousands of hotses are imported into the country and in that way lakhs and
lakhs of rupees go out of the country which it ought to be the duty of Govern-
ment to check and to see that that money is circulated in India for the benefit
of Indians themselves. The Honourable Leader asked me about the number
of horses imported into India. I will not go back more than five years, but
will give them for the last five years ending 31st March, 1934 During that
quinquennial 18,364 horses were imported, and the number respectively in
each one of those years was 4,268, 3,407, 4,962, 1,970 and 3,697.  1f the Honour-
able Leader and the House desire to know from which countries these horses
have come they are as follows. Of the total of 18,364, 2,430 came from the
United Kingdom, 3,243 from Iraq, and the remainder, about 13,000, from Aus-
tralia.

Now, Sir, nowhere in the world is as much attention paid to the subject of
horse-breeding as i8 done in England.

TeE HoNoURABLE Nawas Marik MOHAMMAD HAYAT KHAN NOON
(Punjab : Nominated Non-Official): Out of this number, how many were for
military and how many for breeding purposes ? '

Tee HonNouraBLE Sir PHIROZE SETHNA : 1 am relying on the
customs returns and unfortunately they do not give the information. I do
not know if the Honourable Leader of the House can give the information ?

Tae HoNoURABLE KuAN BAuADUR MiaN Sir FAZL-I-HUSAIN: It is
half and half.

Tee HoNouraBLE SR PHIROZE SETHNA : 8ir, a8 I have said, no-
where is morc attention paid to horsc-breeding than in England and that
has been so for the last 200 years. Even in England, according to General
James, previous to the 200 years horse-breeding was carried on in a very pro-
miscuous and haphazard manner. All that is now changed due to horse
racing. The best racers are used for breeding purpoeres and this racing test
has brought out the best, eliminated the unfit, and has enabled horse-breeders
to select the best stallions and mares to mate together for the purpose of
improving the breed. Only the other duy His Highness the Maharaja of
Rajpipla who won this year’s Derby with Windsor l.ad was offered £50,000 for
the horse for breeding purposes, but he said he would only consent provided
the purchasers made it a condition that the horse would net be sent out of the
country.

Sir, Government would have done well if they had established races for
the breeding stock in many different centres of this country and if they had
done 5o the demand for Indian horses would have been larger than what it is
today. In 1901 they appointed a Royal Commission. The reference to the
Royal Commission was somewhat narrow. All that it asked the Commission
1o do was to find out how best to get remounts. On the recommendation of
this Royal Commiseion the Government have been giving grants of land to
hoise-hreeders in the Punjab. They have their own mares which are branded
and they receive the services of Government stallions ; the only condition that
Government impose is that they must tender their hoxses for sale to Govern-
ment up ta the age of 18 months. The scheme is & geod one for the specific
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purpose of securirig remounts but it has not sucoeeded in securing them in
sufficient number, Therefore imports have continued and India todsy in the
matter of horses is no better off than it was 150 years ago.

Some years ago, Sir, a society was founded in this country called the -
Natipnal Horse-breeding and Show Society. Its primary object was to
stimulate horse-breeding by private enterprise, but no great progress has been
made. It would be right to say that no great progress is possible under exist-
ing oonditions. Those who are in the trade say, “ What is the use of breeding
_thoroughbreds when there is practically no market for them ?” Whilst so
much money is given in stakes in India to imported horses, very littls is done for
Indian horses. An Indian horse caunot run with Arabs in the same race,
because the authorities do not permit it. Whilst there are seven classes of
racing for imported horses, there was till recently only one class for Indian
horses, which was a serious handicap against Indian horses as it was impossible
to bring them together in one class at fair racing weights. Is it not a scandal
therefore, T ask, that Indian horses in their own country are treated differently
to imported horsos— that every possible encouragement is given to foreign
imported horses and next to nothing to the home-bred. In fact the existing
conditions encourage the import of foreign horses at the expense of Indian
breeders. No ready and profitable market can be established for indigenous
produce so long as Indians are content to import foreign horses. If
racing men in India find it eagy to buy imported horses and when so much
encouragement is given to these forcign horses, it stands to reason that
Indians themselves do not buy so many Indian horses to compete against
imported horses. The greatest sinnure are the different Turf (lubs in India
who do absolutely nothing to encourage country breeds. It is the duty of
Government therefore to have races for Indian horses at as many places as
possible and if they are unable to do so for any reason or reasons it should be
their endeavour to try and compel these Turf Clubs to encourage more racing
amongst Indian horsee.

From the figures I have given to the House, Honourable Members will
have seen that on an average we get ahout 650 horses from Iraq every year and
they are shown in the customs returns as valued at Rs. 300 apiece. But we
know that many of these Arabs are sold for racing purposes at figures nearer
Ra. 3,000 than Rs. 300. Again, racing stakes to the tune of Rs. 12 lakhs are
allotted to Arabs every year, while Indian horscs in their own country are given
less than Rs. 2lakhs which in other words is tantamount to subsidising foreign
horses not by the country of origin but by India herself. These imported
horses therefore deliberately harm both our produce and our farmers. Take
again the case of Australian horses. = Australia offers no subsidy for the export
of its horses but India may be said to subsidise these imports because no duty is
levied on them.

Horse-breeding in India is & very important industry and has vast possi-
bilities and its expansion would open up further fields of ernployment :f handled
in a proper manner and if Government will give it proper encouragement. Not
only is this industry in its infancy in India but it is much behind hand compared
to other countries and therefore there is considerable room for improvement.
The establishment of a profitable market alone will serve to bring about a real
éxpansion of horse-breeding in this country.
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Tws Howoorasiz Kmaw Bamapvr Miaw Smv FAZE-LHUBAIN
Mwrkst for rasing purpoeses ?

Tee HoNourasrx Sik PHIROZE SETHNA: And selling to the
publie at large.

Tar HoNoURABLE KuaAN BAHADUR MiaN Srr FAZL-I-HUSAIN : What
for ?

Tag HoNoUraBLE St PHIROZE SETHNA : To be used as horses for
carriages, etc.

Pax HoNOURABLE KHAN Baxapur Mian 8ir FAZL-I-HUSAIN : I did
not know that in Bombay carriages were not replaced by cars !

Tre HoNouraBLe Sie PHTROZE SETHNA : Large cities like Bombay
and Calcutta may not do so but there are more than 30 cities in India with a
population of more than a lakh each and many more smaller towns which
certainly use horses for carriages as also for utility purposes.

THE HOoNOURABLE KHAN Bamapur Mian Sik FAZL-I-HUSAIN : For
transport ?

Tak HoNoUrABLE Sik PHIROZE SETHNA : There are many industries
in India which cannot afford motor trucks for the carriage of their goods and
they are content to have horses,

Tue HoNoURABLE KHAN BaHADUR MiaN Sir FAZL-I-HUSAIN : Use
bullocks.

Tae HonouraBLe Sir PHIROZE SETHNA : If they can get horses at
reasonable prices these industries would prefer horses to bullocks or buffaloes.

In April last the Honourable Mr. Gounder asked a question as to the
number of horses purchased for military purposes from the different horse-
breeding areas in the Punjab. The Honourable Mr. Hallett replying on
behalf of His Excellency the Commander-in-Chief said that during the last 10
years the number was 10,034 young stock horses and 421 full grown horses.
As the average prices are respectively Rs. 230 and Rs. 635 the value of these
horses amounted to Rs. 256,72,865. He further informed the House that from
the Shahpur area they had 4,621, from the Montgomery area 4,775, from the
Chenab area 460 and from the Rawalpindi area 168. In addition a far larger
number were imported which means that so much money went out of the
country.

Brigadier W, H. Anderson, the late Director of Remounts in Indik, wrote
an article in: Horse and Hound in: which appears the sentence :

“ Even in England the breeding of ° utility ’ Horses alone, witlout some measure of
assistance or subsidisation does not pay ’’.

Horse Breeding, the journal of the National Horse-breeding and 8how
Society of India, in commenting on this letter remarked as follows :

‘It is the saime in. India: But if India would' follow the exantple of South Africa in
the encouragement given to'Her horse-Breeding industry she would'soon - plave her iidustky
in'a flourisHing condition: And-Indis Has this further great advantage; that she is-still at
the beginning of thirige and oan set up arstandard and' type:of her own whick will be usefyl
for all purposes. Do not let her confine her attention to the production of race horses
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pure and simple except so far as it will give her hor own stalliofi paves,-but let hipr spdire
such a large oxtonsion of racing for Indian horses generally as will bring out and develop
the grade stock of the smal] Indian breeders and give them the necessary profitable sserkes.
The two activitivs can run side by side with profit to all and benefit to the country .. ..
. India ‘cannot de better than follow the example of Bouth Afriea. . In
that country home bred horsés are encouraged to & great extent. There is there
what is oalled The Jookey Club’ and it has amongst its: objects the 'pre-
motion and encouragement of horse breeding and the publication of a Stud
Book. All this is entirely absent in India.

. “All ¢lassic and what are known as * terms ’ racing are confined to home-

bred horses. There are 12 such races of a value of £600 to £1,500 to the winner
and in some cases up to £100 is given to the breeders of the winners. The ola:sic
races in India such as the King Emperor’s Cup, the Viceroy's Cup, the Eolipse
Stakes and others are for imported horses. There are only three races.for home-
bred horses and in all only six races of the value of £300--£600 o the,winner.
In no race is any sum given to the breeder of the winner. .

The total value of stakes in Africa is about £320,000 per annum, the
bulk of which is won by South African horses. - Contrast this with the position
in India. The total value of stakes here has been reduced of late from Rs. 56
lakhs to about Rs. 42 lakhs but of this only Rs. 2 lakhe is allotted to raees for
Indian horses. ‘

South Africa will not permit imported geldings to race in that country.
In Indis geldings are encouraged by what is known as Griffin schemes. -

Another important feature in South Africa is that an important tax of
£100is levied on every horse imported for racing but not on horses that are
imported for breeding.  In this way the importation of good stallions and
mares: for breeding purposes is encouraged. Race horses although unques-
tionably a luxury are imported in India free of any tax. Because these im-
ported horses carry away the best prizes in racing, India in this shape offers
& direct subsidy to breeding in other countries. The best breeding stock which
conld be most valaable to India are re-exported to other countries..

Whilst ‘the percentage of imported horses racing in South Africa is ap-
proximately 15 per cent. the home breds are 85 percent. The table are reversed
when we consider the figures in India. About 90 per cent. of the horses in Indian
racing are imported whereas only about 10 per cent. are home breds.

‘Only some years back there were hardly any horses in South Africa but all
this has now changed and horse-breeding is today a flourishing industry.
The breeders can afford to buy high class sires and mares. The result is that
home bred horses can hold their own against imported horses.. On the other
hand India at one time had more horses than any other eountry and they
were second to none in stamina.  According to oue authority, General Tweedie,
the country was very deficient in horses despite the demand being oonstantly
on the increase. The deficiency had and still has to be made good by impor-
tations just because not enough encouragement is given to the home-bred horses.

About a year ago the National Horse breeding and Show Society of India, of
which I happen tobe a member, addressed a letter to Government in which they
laid stress on the fact that the horses rejected for army purposes for some tech

nical faults, would be valuable to the country, and form a useful reserve in time
M90CS
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of emergency if means could be devised for their proper rearing and develop-
ment ; and they drew the pointed attention of Government to taking remedial
measures. The Sooiety suggested that it might be possible to keep and rear
at leact some of the rejections with the idea of affording the breeders a better
market. Government it appears did not find this suggestion feasible.

In the same communication the Society instanced the cases of the diffe-
rent countries where a portion at least of the proceeds of betting taxes, course
taxes and totalisator revenues are allocated for the improvement of horse-
breeding either in the form of direct subsidies to the industry or of races for
breeding stock, premiumes, prizes, etc. Thisisso in Belgium, Czecho Slovakia,
France, Germany, Hungary, Irish Free State, Italy, Japan, New Zealand,
Poland, Russia, South Australia, Sweden and the United States of Amerioca.
Why then should not India follow their excellent example and improve its
breeding of horses and make the comntry independent of overseas importations ?

Horses imported for racing purposes may well be taxed. South Africa
levies & duty of £100 on each imported race horse. It may be argued that even
if a duty of anything from Rs. 500 to Rs. 1,000 per horse were: levied in India
it would not bring in a substantial revenue to Government and therefore it
would not be worth while doing so. It is not the amount of the duty that Gov-
ernment will derive that has to be considered in this respect but what we have
to consider is the improvement of the breed in India and this can only be carried
cut by special races for Indian horses and by preventing imports of overseas ani-
mals by such duties. It is therefore that in the interest of the country that this
Resolution has been moved by me and I trust it will meet with the acceptance
of the Council.

Some time back an article appeared in the Times of Indsa on ‘‘ The Future
of Horse-breeding in India ”. This I find has been reproduoced in the January,
1934 number of the magazine entitled Horse Breeding. 1 propose to con-
clude my remarks by quoting from this article the five distinct advantages it
has enumerated which says would result to India if we had & prosperous horse-
breeding industry in India. They are:

(1) It would lead to greater contentment and welfare of the agrioultural
and rural population of India, which would be a valuable political
asset.

(2) It would obviate the alienation of large sums of Indian money for the
purchase of horses from overseas.

(3) It would eliminate the risks which the country is now running through
not being self-contained in horses in the event of war.

(4) Tt would obviate the expense and risk of importing at a critical time
horses from overseas, horses which require a lengthy period of
acclimatisation before they are fit to take the field.

(5) 1t would eventually build up a surplus of horses for export to the
cconomic benefit of the country.
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Sir, what I am proposing is by no means out of the ordinary. In this
very morning’s issue of the Statesman you find a telegram
3 p. from its Colombo correspondent dated yesterday which

reads as follow :

*“The Municipal Council has agreed to a suggestion that the quota for importation
of sheep and goats be reduced from 4,000 to 3,000 monthly from October lst. The
introduction of restriction has resulted in an impetus being given to lood breeq,mg. Ex-
periments made to improve stock by theintroduction of [ndian'vn.netles are said to have
met with success. It is felt that the local supply is now sufficient to warrant a further
reduction of import ",

If Colombo can do this in regard to sheep, how much more is it not neces-
sary for us to do what I have proposed in my Resolution in regard to the import

of horses in this country ?

8ir, before I conclude, I would like to say that I have recommended this
heavy customs duty by way of protection to the horse industry. I do not
anticipate any difficulty in doing so. But should there be any difficulty or
any reason why Government cannot impose a customs duty on horses, about
which we should like to be enlightened by the Honourable the Leader of the
House,—in that case, we shall be quite content if Government will take such
other means as will ensure the complete checking or even a substantial reduc-
tion in the imports of foreign horses in this country.

TAe HoNouraBLE Nawas Marixk MOHAMMAD HAYAT KHAN
NOON (Punjab: Nominated Non-Official): 8ir, I have a horse-breeding
farm in the Shahpur district and so I speak from personal experience. I
rise to oppose this Resolution because I believe that instead of doing any good
to horse-breeding in India, it will do harm. As far as I know, horses are
imported into India for the following purposes, namely, military, breeding,
hacks and polo ponies. The Honourable mover of the Resolution proposes®™
to exempt the horses imported for military and breeding purposes. He leaves
out the horses imported for the purpose of racing and polo ponies and hacks.
What happens to these horses which are imported into India ? First of all,
their number is very limited as compared with the number of those imported
for military and breeding purposes. Very few of the animals which are import-
ed for racing or as hacks are exported back, if any at all. They remain in the
country. A polo pony goes lame or a racing horse becomes unfit for the pur-
pose of racing, then it is either purchased by Government for stud purposes
or by some private gentleman—at what price ? They purchase the animals
at one-fifth or one-sixth of their original price They purchase some of the
imported hacks and polo ponies at one-fifth of the price the importer had
paid for them. This 1s to the advantage of the horse-breeders.

As regards the defects in the racing rules. My Honourable friend has
said there are so many races for the mported horses and so very few .aces
for country horses. The remedy lies elsewhere. We should have ruies to
relpov;e these defects. There is no necessity for imposing & duty on imported
animals.

Tue Honourasie Mr. P. C D. CHARI (Burma: General) : You
must have more races for local horses.
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Tee HoNouraBLE Nawar Marrk MOHAMMAD RAY AT KHAN NOON :
Thut-is what I say. Make th: rules.  Phe horse-breeding industry in this
coantry should reach itd’ highest limit. The country horses in breed and
quality are not so superior as the horses in other countnes, and 1t is very
necessary that we should import horses from outside to improve the bteed in
this country.. As regards prices; I r member very well that 30 years ago, at
least in M(mf«vmmry and Shehpur, 8 first class horse was priced at Rs. 300 or
Rs. 400. Thanks to' the import of high class animals from foreign (,ountnea,
the thoroughbred and Australian-bred have improved so much that in some
stud farms even raw animals fetch fiom Rs. 2,000 to Rs. 3, 000. 1 again say,
Sir, that we want 1r ore #mported animals in the country to improve the horse
industry and therefore any duty imposed on the import of herses will du more
harm to the horse industry than any good.

Tug Hoxovmapik Sia PHIROZE SETHNA: I bhave - not suggested
a duty for hoises: which are imporied for breeding purposes. . .

‘THE HONOWRABLE NawAB Marixk MOHAMMAD HAYAT KHAN NOON :
My Honourable friend, I have said that the herses which are imported: for the
purpose of racing or for pole are ultimately used for the purpose of breeding
and very few of them—you will bear'me out—are exported back from India.

The Honxourssrr Sik PHIROZE SETHNA: There are some.

TrE HoNOURABLE NAwAB MaLik MOHAMMAD HAYAT KHAN NOON:
Very few. I have aaid, Sir, that from the horse-breeders’ point of view, any
duty imposed on the import of horses from other countries will do more barm
than good and so I strongly oppose this Resolution. .

*Tus HoNourabLg M. HOSSAIN IMAM (Bihar. and Onsu Mubam-

madan): Sir, I had no intention of taking pwtmthmdebate but I waa sur-
puired. to find that my Honourable friend, who is himself a horse-breeder,
~has taken exception to this laudable Resolution of my Honourable co]]eaguc,
Sir Phireze Sethna. He has so elaborately dealt. with .the question that I
peed. not dwell on his arguments again.. Syffice it for me to say that my
Honoursble friend, Nawab Malik Mohammad Hayat Khan Noon, is_too pesai-
mistic.- It is & well known prineiple that by giving protection and imposing
taxation on foreign goods we support local industry. It is such a well known
axiom that it need not be reiterated and explained. I would explain . to him
how this principle, as embodied in my Honourable friend’s Resalutian, will work
in his favour. . He is now only wenting to buy defective animals, that.is, those
which have already been imported into India and have been found unsuitable
for other purposes. I we egtablich a special premium of Rs. 500 to, Rs. 1,000
as the price of a fit horse being imported.and an unfit horse. which comes here
for breeding, that ‘will at once establish keen competition between Indian

ponies and those pomes which have been rendered meﬁoctlve in other parts
ot the world. -

TrE HoNoURABLE NaAwaB MaLik MOHAMMAD HAYAT KHAN NOON :

We want first class ponies, not that merely because they are country-bred we
should use them.

Tre HoxourasLe Mr. HOSSAIN IMAM : My point is, if you import
a foreign mare and find that it is not serviceable, it is always returhed to the

*Bpeech not corrected by the Honourable Member.
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stud. That is what happens not only in India but in almost all countries of
the world. You have a wide markct on which you can draw and if you have
not drawn in former times it was boaausé there was no special advintage in
drawing on an outside market, But now by this vcsmbhshiront we wil give
a prlvﬂedod position to the breeding ‘of horses.

Secondly, Sir, we are congerned very much Wlth the increase in. . the extemal
obligations of the country and as such the Government of India have always
been guided by this principle and they have aceepted the principle of protec-
_ tion as a basic principle of the customs departmont Imperial preference

and other things have been brought in simply in order to increase the indi-
genous productlon of materials. In such a mtate ‘of affairs it is only suitahle
that one of these industries, which forms a sort of secondary occupation of the
agriculturist, should have support from the ‘Government by means of every-
thing that can be done in order to encourage the indigenous industry.

Sir, I support the Resolution.

Trg HoNoURABLE Major NAwAB SiR MAHOMED AKBAR KHAN
(North-West Frontier Province: Nominated Non-Official) : Bir, it is with
great reluctance that I rise to oppose my Honourable friend Sir Phir::ze Sethna,
for whom I have a great regard and for his patriotism and services to India in
the past and recently. He has rendered very meritoricus services to India
and that is why I have a great regard for him. . Unfortunately on this question
I vannot see eye to eye with him. - Sir, I have always been a supporter of free
trade in India. (An Howourable Member: ‘‘ Free trade ¢-)’)  That is my
opinion. Other people can say what they like. I am . giving my opinion.
The imposition of duty on any commodity, -horses or ;nything.elae, 18 most
repugnant to me. According to my idea, when competition is the kevnote in
every walk of lLife, on the zace course and in the examination bhall, 1 fail to
understand why there should be a duty imposed on any commodlty, w1th the
exception of intoxicants and articles injurious to human health. Ifit is desired
to stop importation there is some reason in. it, but to impose taxation on any-
thing in order.to help an incflicient body to cope with other highly skilfully
organized bodies is extending help in the wrong direction. . You simply en-
courage inefficiency to cope with efliciency. The survival of the fittest has
always been the guiding rule of this world. To impose taxes on horses or other
comunodities imported to wy mind is:to . penalise the population of India in
the interests. of the inefficient.

‘Tue HoNouraBLk Mg HOSSAIN IMAM : WlM the Honourable Member
‘wote against protective duties ¢

Tar HoNouraBLE MaJoR Nawas Stk MAHOMED AKBAR KHAN: I
do not vote for any duty atall. A free trader means one who is against putting
a tariff on anything. It is the Indian breeders’ lookout to produce better
‘horses than the rest of the world, so that an Indian should not he able to ‘obtain
a better horse from outside. But if the breeders are not carctul about their
own productions, the Indian people should not be penalised for their inefficiency.
‘We have already got sich a stiff schedule of the "Tariff Boa rd that Indians are
finding it very difficult to maintain themselves, Their purchasing power
has gone down to such an extent that people do not know how to get out of
thls d1f:ﬂcu]ty My Honourable friend Sir Phiroze Sethna is suggesting the
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imposition of a new duty on the already much taxed Indian people. Today he
is suggesting a tax on horse ; tomorrow he will suggest taxation on asaes,
bullocks, mules, camels, and all beasts of burden. Does he know how much
people are irritated with the present fiscal policy of the Government, and he
18 now suggesting a new weapon for the offensive armoury of the Tariff Board.

Sir, India is not Germany where every movement of life is regulated.
We want to have some latitude of action and let him not suggest some new
form of taxation because I am afraid the Honourable the new Finance Member
will begin to think that Indians are not sufficiently taxed and he might come
with a new taxation of the air and put a meter on the air we breathe and might
introduce taxation on child birth. We have had enough of the Tariff Board
activities and we have heard enough about the encouragement of our industries.
Today, I think, the income of the Government of India from the Tariff Board
alone amounts to something like Rs. 20 crores. I cannot say how much of it
goes to the encouragement of Indian industries but if a tenth part of it
goes to the encouragement of an industry, well, Sir, I do not think that the
shareholder of any company has any legal right to exploit the resources of
the Indian population at large. The excuse and plea for the patriotic en-
couragement of local industries is totally exhausted and if our industries cannot
flourish within a period of seven or eight years since the establishment of the
Tariff Board they will never stand on their own legs and a vast majority of the
Indian population cannot be penalised in the interest of a few shareholders
of industrial companies.

My Honourable friend Sir Phiroze Sethna will come out tomorrow with a
Resolution that fruits grown in Persia and Afghanistan should be taxed because
India cannot produce the equal of the foreign fruit. Well, 8ir, the build of
animal, humanity or vegetarian fruits does not depend on the imposition of
duty but it depends on the climate and the environment, and if the climate of
India is unfavourable to horse-breeding or there is inefficiency in the de-
partment of Indian horse-breeding fatms, let them correct their mistakes and
let them compete equally with the world without any handicap whatsoever.
We cannot rectify the mistakes of the horse-breeders. It is their business and
they should see to it, but we cannot penalise the whole of India in the interest of
a few horse-breeders. If my Honourable friend Sir Phiroze Sethna as member
and patron of horse breeding wants to make some substantial improve-
ment he should rather do it by some private funds and donations and not
penalise the purchaser in the way of imposing any duty on them. They have
every right to select the best kind of animal wherever it is available, whether
it is in England, Ireland, France, America or Australia, and let them have
free scope to fix their prices with the breeder or owner of the horses. Any
brokerage or imposition of any duty is quite uncalled for and no purchaser is
willing to pay a penny to the horse breeder in this behalf. I think my friend in
Bombay does not require the riding horse because his movements are all in the
automobile, but he should not restrict other pcople from the selection of
their horses in the free marlket according to their choice. Our patriotism in the
shape of the imposition of duty has absolutely gone blunt and nothing is
appealable to us whether it is the encouragement of a local industry or local
breeders. The catchwords and phrases of patriotism have lost all their force
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with us on account of its very clear definition by Voltaire. Patriotism, accord-
ing to that author, means the sacrifice of poor people in the interest of the
capitalists in establishing a factory with the help of the poor and thus enriching
themselves with the minerals and the agricultural wealth of that locality at
the expense of the children of that soil. What we want is the freedom of our
action in the matter of purchases and whoever can sell us the most serviceable
articles or horses at a cheap price, he is our supplier and we would not attach
the least bit of importance to the consideration whether he is an Indian or
Hottentot. ’ ‘

My Honourable friend Mr. Hossain Imam has been taking a lot of trouble
and spending a lot of time on this question, but he must know that all the horses
—-regimental or artillery horses—when they become unfit for service are sold
by auction and people buy them. I have bought several mares out of artillery
horses for breeding purposes. People buy these horses and keep them for
breeding or other purposes. .

Tae HoNouraBLE Mr. HOSSAIN IMAM: Army horses will still be
free of duty under the Resolution.

Tre HoNOURABLE Major Nawas Siz MAHOMED AKBAR KHAN:
When they are old and unfit, they cannot serve and they are therefore auctioned.

Well, Sir, I do not see any point in imposing a duty on foreign horses, and
that is why I oppose this Resolution, in military parlance, lock, stock and
barrel.

Tue HonourasLE 81 GHULAM HUSAIN HIDAYATALLAH (Bombay :
Nominated Non-Official) : Sir, I also know a little of horses. I am entirely in
sympathy with the object of the Resolution that we must encourage the
indigenous breeding of horses. But I do not think, Sir, that the object will be
gained by the method that has been proposed by the mover of the Resolution.
Now, the mover of the Resolution proposes a customs duty on imported horses
whether they are imported Arab horses or English or any other breed. The
Honourable mover of the Resolution does not realise that Arab or English
horses are imported into India not for the purpose of carrying burdens, luggage
or loads or for transport purposes, but they are imported mostly for the purpose
of racing or polo. The Honourable Member should know that some of the
best horses are brought there, for which very high prices are paid, for the pur-
poses of racing and my experience has been that a large number of those
horses after they have finished their racing career are kept here in the country
and they are used for breeding purposes and they give us some of the best breeds
—even the polo horses. That is the experience. Now, by imposing this duty
we will in a way discourage the import of some of the best horses which will be
useful to us for the purpose of breeding here in India. Sir, the best breeds we
get for a song when they are not fit for polo or for races. If any breeder were
to import any of the horses of that pedigree, he will have to pay very large
sums of money and I do not think in this country we have breeders who can
afford to pay Rs. 1,50,000 for a nice pedigree horse. Nice pedigree horses
we get, because of the races and we use them for the purpgse of breeding here.
The best way of attaining the object which underlies the Resolution is to have
more country bred races. There, too, there has been difficulty. There is
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a lot of dispute as to whether a horse is country-bred or Arab. The object
of the Resolution could be achieved in two ways. First, every mewmber of
the Turf Club ou%ht to asscrt himself in the Club, and they ouglit to compel
the members of the Club to allot a large number of prices for them. = Secondly,
ressure ought to be brought on the Local Governments which generally issue
cences for race courses to make provision for every Turf Club to encourage
more of country-bred horse races. I am sure that if this course is adopted the
object that the Honourable mover has in view will be achieved and not by the
mere imposition of & customs duty. & '

. Tnr HoxouraBiy, Kiax Bananur Miav Sik F AZL-TI-HUSAIN (Educa-
tion, Health and,Lands Memher): Sir, we have listened to a very interesting
debate. - At times not only was. it interesting but also enthusiastic, and it
appeared that some of the ' horses’ were hardly as well disciplined and
trained as one might have cxpected. I hardly expected so much out of this
innocent-looking Resolution. ' ’ -

As a matter of fact what has been said by the last speaker really disposes
of the main points which atriee out of the Resolution. It is the fashion of the
day all the world over to express great sympathy with horse-breeding and I
should not like. to be out of fashion in that respect. Perhaps a great deal of
sympathy has been heard as being felt for a specics which is threatened with
extinction in the future. S8till there it is. I could finish my observations on
the Resolution in a very few minutes, and I think to the satisfaction of my
Honourable friend the mover ; but perhaps it would be as well for tac to place
before the House certain facts, so thét when they are considering the pros
and cons of this industry on some future Scoagion, they may have certain faots.
to go by. ‘

8ir, horses in the past have held a promiinent position in India, and Rajput
bravery islargely associated with horsés. 'In the past too no army was complete
without a substantial force of ¢avalry. T believe a very large section of the
army that has from time to time ‘invaded India from the north west consisted
of cavalry. Horses have also in the past been heasts of burden, pack horses.
"Those were the days when we did not have motor lorries and things of that des-
cription. Then there were horses for carriages,—beautiful to look at,~such
as we now sce when His Excellency drives along the Mall on ceremonial occa-
sions. * Well, T think one may safely say that horses as a means of transport are
no longer in réquisition. Riding is still resorted to, sometimes out of chdice,
more often under medical advice, but still one may maintain that it has a
future before it ; it may exist for some time to come. Horses therefore have
been a great attraction in the past and today those who come from the big
cities of India, from Bombay, Poona, Calcutta, have no doubt their racing
horses. Then besides these, I dare say for some time to come horses will be used
in battle, although every now and then one reads of these wonderful schemes of
mechanisation which may threaten the existence of horses in the army. But so
far as the North-West Frontier of ITndia is concerned that will not come just

_yét. Well, the 1980 censuis of horses disclosed that there were about I7-lakhs
- of horses in British India and 5} lakhs in the Indian States. That gives
‘us Ihdia’s horse population. As regards imports, I can give you figures for
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three years, extending over a period of 10 years,—1921-22; 1926-27, and 1931-
32,, In 1921-22 nearly 2,000 horses were imported, worth ;o_ug}lly Rs.. 20
lakhs. In 1926-27, 5,500 were imported, worth Rs. 40 lakhs, zmd in'1931-32,
nearly 5,000 were imported, worth' Rs. 30 lakhs. ~So, although’ lukhs are not
figures to be despised, but when one talks of Indian imports and when one
excludes, us the Honourable mover has done, the horses needed by the army
and breeding horses, then the trade which he wants to control would seem to be
in the neighbourhood of Rs. 10 to Rs. 12 lakhs a year. So obviously on cbe
side of revenue there is nothing to be said about it. The last figures for 1931-
+ 32 from the United Kingdom show that only 329 horses were imported, which
works out to an average price of Rs. 2,750. The Australian import was as
many as 3,635, which works out to an average price of Rs. 800 per horse ;
while 998 Arab horses were imported at an average price of Rs. 600.

Tue HonouraBLk Sie PHIROZE SETHNA: How is this price deter-
mined ? ,

Tre HoNourasLE KHAN BaHADUR MiaN Sir FAZL-I-HUSAIN: The
price is determined by dividing the number of horses by the total value which is
given by the people who maintain the register of imports.

Tur HoNourasie Sig PHIROZE SETHNA: That is cxactly what
I say. You are relying upon the figures given by the importers themselves.
They naturally would quate them at much lower figures. As I said in my
opening speech, Arab horses are estimated for customs returns at Rs. 300
and we know of scores of cases in which Arab horses have sold for Rs. 3,000 and
more.

Tue HoNouraBLE KRAN BasaDUR MIaN Si FAZL-I-HUSAIN : I can
well believe what the Honourable Member says but what I was quoting was
not the price per horse but the average price of a horse from a country. The
price may be Rs. 3,000 in one place and Rs. 300 in another, but the average
price is Rg 600. Well, this is how the figures stand. ' .

‘Now, a good deal has been said about the encouragement of home-breed-
ing. Well, let us assume that it is ‘our duty to do this. Would you encourage
it by giving it a subsidy or would you encourage it by imposing a tax on horses
that come into the country ? These are the two ways of doing it. Well,
8ir, I do not know to what extent other countries subsidise horse-breeding but
we have done a very great deal and some critics of Government (infair critics,
not fair critics) have gone to the length of saying that Government is really
not acting fairly in squandering the resources of the country by encouraging
horse-breeding to an extravagant extent and they urge that if the encourage-
ment given to its production 1s strictly calculated, the cost of the horses would
be somewhere near Rs. 2,000 per horse while in the market that poor animal
would not find patrons of Indian horses willing to give even Rs. 300 for it.
That is the condition of the market. Government can help people to produce
horses but Government cannot make them buy horses. That is the problem.
I do not really like to give all this information that I am going to give, but I
suppose it is my duty to do so. In order to do something for horse-breeding,
as early as 1901 a Commission was appointed in order to see what could be
done. The result was that the Government of India, at the time master and
lord of all their provinges, ordained that the Pinjab canals shall be utilised for
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the purpose of horse-breeding. Large areas were taken up. Some of the hest
areas available were given by way of grants, 40 or 50 acres to each grantee,
in order to improve this industry, and also in order that horse-breeding may
proceed on the right lines, the administration employed highly paid, efficient,
qualified officers to see that horse-breeding developed scientifically. I think
the cost of maintaining that department amounts to something like Rs. 20
lakhsa year. Asfor the lands which were given as grants, in two districts alone,
Montgomery and Shahpur, a few years ago, before the stump, it was understood
that if the grantees were allowed to purchase those lands from Government, the
income derived would go beyond lakhs and run into a crore or more. Sir, this
experiment has been going on since 1901. In 1918 we found that these sources
for the supply of horses were not adequate to meet the needs of the country
and a conference was held in 1918 to see ow India could be made self-support-
ing in the way of supply of horses. It was decided that an Imperial branch of
the Horse-breeding Department should be created and it was estimated that
its cost would be Rs. 18 lakhs initial and Rs. 64 lakhs recurring. Government
did not rise to the occasion. It proceeded five years later, in 1923, to encou-
rage the creation of a non-official organisation, namely the National Horse-
breeding and Show Society, of which ' the Honourable mover of the Resolu-
tion is a distinguished member. 8o at present the situation is that there are
what are called bound horse-breeding areas of Sargoda and Montgomery and
unbound horse-breeding areas of Meerut including Bulandshahr and Aligark
and also Lyallpur including Jhang and Sheikhupura. These are the two
classes, bound and unbound. Then we have 313 stallions maintained with
the sole object of improving the breed of horses. These are the Central Gov-
ernment’s efforts—in some cases through the agency of the Local Government.
Then we have local bodies. Those Honourable Members who have served
on these boards know that district boards in many places buy stailions in order
to improve horse-breeding in the district. These are the cfforts that Govern-
ment have made to improve horse-breeding in India. I trust Honougable Mem-
bers will recognise that the record of efforts is not a poor one. The achieve-
ment may not be 8o great a8 was anticipated at one time but that is proba-
bly due to many causes over which Government at all events have little control.

The second part of the Honourable Member’s speech referred to the diffi-
culties under which Indian horses are labouring. Those grievances to a layman
appear to be real and genuine but he will no doubt realise that those are diffi-
culties which need reform from within rather than by interference from Gov-
ernment. I dare say the existence of those difficulties is to some extent due
to the fact that Indian gentlemen of wealth and leisure have probably not
taken that amount of intercst in the horse-breeding industry as in other coun-
tries people of the same class have taken. 1 am not prepared to agree with
my Honourable friend when the Honourable the Deputy Leader of the Opposi-
tion says that this is a bye-industry for the agriculturist. I have seen a
large number of agriculturistse. To suggest that an average agriculturist
can go on with horse-brecding as a bye-industry is to show that you know
but little about the matter. The agriculturist does not understand it. It is
not.as if they were goats or sheep to which an agriculturist can attend along
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with ploughing the field. This requires special knowledge, special effort-and a
large capital.

Tuk HoNouraBLE Mr. HOSSAIN IMAM: May I ask, 8ir, if our
Honourable colleague Nawab Malik Mohammad Hayat Khan Noon 1s an
agriculturist or not ?

Tse HonouraBLE KHAN BanapUR M1ax Sir FAZL-I-H.USAIN : Being
an agriculturist is one thing and to say that it is an agriculturists’ bye-industry
in quite another thing. If the Honourable Member means that an agr}oul-
turist is not disqualified from pursuing this industry because he is an agltlcul-
turist I would have no objection to the statement. So what canbe done is by
private effort of the leisured and wealthy classes. 1 think the Honourable
Members of this House owe a duty to this country in this respect. Our landed
classes, our monied classes, our merchant princes from Bombay and Calcutta
will T am sure in course of time develop that taste——that phase that their con-
freres in other countries have done. That would be another help to the horse-
breeding industry in this country. I do not think my Honourable friend
from Mardan is doing his duty in that direction.

Tue HonouranLE Major Nawas S MAHOMED AKBAR KHAN:
What about private donations ?

Tae HoNourasBLE K#aN Banapur MiaN Sik FAZL-I-HUSAIN: You
gave a donation ?

Tue HoNouraBLE Nawas S;ir MAHOMED AKBAR KHAN: Why
do not they who advocate the imposition of duty give private donations ?

Tae HoNourapLe KuAN BAEADUR MiaN Srr FAZL-I-HUSAIN: Iam
glad you are going to give a donation!

Tre HoNoURABLE Major Nawas Stk MAHOMED AKBAR KHAN: 1
say that the merchant princes should give it who have much more than their
legitimate requirements!

Tae HoNoURABLE KuaN BaHADUR MiaN Sir FAZL-I-HUSAIN: That
i8 the real way in which this difficult problem ought to be met, that is to say,
efforts made outside business. I trust, Sir, I have succeeded in assuring the
Honourable mover of this Resolution that the Government is cognizant of the
very great importance of this subject and that it has done a great deal both so
far as the amount of money spent is concerned, the amount of land which has
been utilized for this purpose is concerned and the amount of technical assis-
tance that has been given to the producer of horses both in bound and unbound
areas and in districts generally. And further the Honourable mover knows
that both His Excellency the Viceroy and our Honourable colleague His Excel-
lency the Commander-in-Chief take a great interest in the Delhi Society, and the
presence at meetings of the Society cannot fail to encourage all those who are
interested in the horse-breeding industry. I agree with the Honourable
Member from Sind and the Honourable Member from Mardan that this imposi-
tion of customs duty is hardly the best way to proceed. But I am prepared to
say that if the Honourable mover of the Resolution feels that there is an industry
for horse-brecding in India and that it needs protection, then the course for that
industry is absolutely clear. They have to make out a case for reference
to Government on definite grounds that they deserve help and the way in which
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that help should be secured. If their application makes out a prima fecse
case, | have no reason to believe that the Government of India will not be pre-
pared to give them & chance of establishing their case before a proper authority,
and it would be only after a proper investigation by a properly constituted
authority that we can arrive at a reasonable decision on a matter of this im-
portance.  On the floor of this House it is impossible to arrive at any decision
a8 to what the nature of the existing industry is, ita extent, the amount of help
it demands or deserves and so on. I trust the Honourable mover will realize
that that is as far as it is possible for Government to go. =~ -
Tre HonourasLE Bir PHIROZE SETHNA: Mr. President, I am very
much obliged to the Members of the House who have taken part in the discus-
sion on this Resolution. It would appear from the discussion that considerable
interest is evinced in the matter and I hope after what the Honourable Leader
has said that greater interest will be evinced in the future. I will now proceed
to examine the arguments which were advanced by the different speakers.
My Honourable friend Nawab Malik Mohemmad Hayat Khan Noon opened
the discussion and made a speech which nine persons out of ten might take it to
be as against the Resolution. " But if you analyse his specch you cannot but
come to the conclusion that he has supported me right through. How I arrive
at that conclusion I will try to explain to the House. He said that there is a
remedy and that remedy is in the hands of Government, to do things whereby
country-breds may be encouraged. May I point out to the Honourable Member
that that is exactly the theme of my Resolution, I admit Government have
done something but Government can do ever so much more. His next point
was that horse-breeding in'¥ndia has nof reached its highest limit.” Again he
i in entire agreement with me, inasmuch as ‘Wwe have not reached our highest
limit for the good reacon that we do not import goeéd horses for baveding and
my point is that for that rearon if a horsé is imported for. breeding purposes it
should come in duty free. Lastly, he said a duty would harm horse-breeders.
‘With all respect to him, I contend that instead of harming horse-breeders it
will do them positive good, inasmuch as it will improve the existing breeds,
with the result that he, if he is & horse-breeder as 1 understand he'is, will be
able to obtain better prices than what he is getting today. '

Tue HoNoUraBLE Nawap SR MOHAMMAD HAYAT KHAN NOON:
But the breeders will not be able to get imported high class horses at cheap
prices.

Tae HonourasLe Sik PHIROZE SETHNA: B8ir, my Honourable
friend said in his speech that horses after finishing their racing carecrs are sold
for one-fifth of theit former prices. "My Honourable friend can ask his agents
in London therefore to buy for him for export to India horses which have finished
their racing days in England, which he can buy at one-fifth their previous prices
and they will come in duty-free because they will be’ imported for breeding
purposes.
~ The next speaker was the Honourable Mr. Hossain Imam, about whose
speech I need not say anything because he has supported me cordially and for
which I thank him. Then followed my Honourable friend Major Nawab Sir
Mobammed Akbar Khan. T know he is always well disposed towards me and
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he expressed bis regret that he was unable to support me in this Resolution to-
day. But bis speech, if he will permit my saying so, was wide off the mark.
It was more or less a discourse on the subject of free trade and against protec-
tion. And he gave us the idea that be is such a staupcli frec trader that he
would never support protection. It must havc appeared to the House from
his remarks that he is so. dead against protection in eny form or shape that he
has never supported any protectionist policy. It seems he has a very shorp
memory. May I refer my Honeurable friend to the speech he made on the
2nd April, 193] on the subject of the Wheat Import Duty Bill. 1 believe my
- Honourable friend is a large grower of wheat. I quote the follawing from the
concluding portion of his remarks: A

 As far as my recolleotion goes, in Rusaia there-is a4 scheme om foot to hring.30 million
aores of land under cultivation within the spaco of five years, instead of a capacity of two
million acroe of culturable land under the Czars.  In case this schemé is exécuted up to the
proposed extent, there will be alarge quantity of wheat pouring into the Indian markets,
and in case no adequate measuares are adopted by the Government of India to rebtrict:wheat
imports I am afraid the Indian peasantry will have to face a still more decrease in prices.
To avoid that situation it was therefore highly imperative that adequato ineasures should
be adopted which might prove effective to improve the condition of tho agriculturists within
the country and also to restrict the import of foreign wheat into the country in the near
future. I think the present Bill will serve the desired. purpose. It is intended to protect
and improve the condition of the agriculturists of India. The proposed duty will restrict
the import of wheat from foreign countries and at thé same time may make for a possibility
of an increase of price within the conntry. In eas¢ it 'does not resttiot the import as de-

rodin”” - -

Tuae HoNoURABLE Major NawiB Stk MAHOMED AKBAR KHAN: '1
admit what the Honourable Member is quoting, but let me explsin to him that
Lam for the imposition of wheat duties simply to enable the zamindar to pay
the Government their land revenue. Otherwise 1 say there should be no pro-
tective duty at all and the Government must take it in kind. ¥ dam absolutely
willing to do that, but the zamindar will not be able to pay Government in
cash unless this duty remains. R

Tee HoxouranLe S8ir PHIROZE SETHNA:  Therefore my Honourable
friend was not & free trader on the 2ud April, 1931, but he is today. May I
cenclude the last sentence in this passage : o ‘

*“ Th caso it doer not rostriet the import as desired, it will sarely contribute a good deal
to im;z?oving the fimanoces of the country and it will provide some reliof to the general tax:
payer . Co
In other words, Ve used then the arguments T myself have used today. That
is not all. There was a further speech by my Honourable friend a year and
a half later, on the 17th D'ecenib’éi', 1932, in ‘connection with the' Indian Tarifi
(Ottawa Trade Agreement) Bill, and he emphatically’ supported that Bilt.
I need not therefore say anything more in regard to the views of the
Honourable Nawab Major Sir Mahomed Akbar Khan as expressed to 'the
House this afternoon. -

I next turn to my friend from Bombay, the Honourable -Sir Ghulam
Husain Hidayatallah. He too has supported me. He
says horse-breeding must be encouraged. What he
pointed out was that the object could not be gained by levyinga customs duty.
If my Honourable friend was in the Housée when I comcluded my opening

4pr M
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speech, he will remember that I pointedly drew the attention of the Honour-
able Leader of the House and said that if for any reason it was not possible
to levy a customs duty let Government resort to any other methods they
liked and that we would be content so long as the import of foreign horses is
abolished or is considerably checked. Therefore in that view, my Honourable
friend is in agreement with me. He said further, and very rightly, that mem-
bers should do their best to prevail upon the Turf Clubs to encourage country-
breds. My Honourable friend is a very prominent member of the Bombay
Turf Club. After what he has said here today I shall look forward to
knowing what he has already done in his Club, what he is doing at present, and
what he will do hereafter. My Honourable friends opposite, the Honourable Sir
Guthrie Russell and the Honourable Mr. Miller, are also members of the same
Turf Club and I trust they will all three encourage the racing of country-
breds in the Bombay races ; and if Bombay leads, the others will follow.

I now come to the speech of the Honourable Leader of the House. I
want to express my indebtedness to him not only for the very interesting but
for the very informative speech he has made. I admit that though I have
read some literature on the subject, I certainly was not aware of the details
which he has placed before the House in regard to the subject of horse-breed-
ing in this country and the help that the Government of India has given to.
it, and I must admit that the Government of India certainly has done some-
thing so far, and we do hope, as he has himself assured us, that all the Govern-
ment members from His Excellency the Governor General and the Comman-
der-in-Chief downwards are all taking great interest in this question, they
will do all they possibly can to see that country-breds are encouraged both
in racing and in other matters. Now, 8ir, the Honourable Leader told us
that they can only do what is wanted either by taxation or by offering
subsidies. He said he did not know what other countries did. May I
remind him that in my first speech I gave the instance not of one or two
countries, but of as many as fourteen countries which have adopted the
principle of devoting a portion of the proceeds of betting and course taxes
and tote revenues for the purpose of improving the industry. You too may
well do the same. Then, again, the Honourable Leader of the House said that
it is for Indians themselves to encourage horse-breeding and to produce good
Indian horses. If Indians purchase more foreign horses and not country-
breds, it i8 because they can so easily get imported horses. Follow the
example of South Africa which encourages her home industry in horse-breed-
ing and has placed such restrictions on the import of horses that in a country
where some years ago there were hardly any horses, they have hundreds
upon hundreds today which can compete with any foreign material that is
imported there and that is exactly what my Resolution contemplates in
regard to India being able to likewise.

The Honourable the Leader further said that if you eliminate those
horses which are imported for military rcquirements or for horse-breeding,
the value of the remaining horses will not be more than Rs. 10 to Rs. 12 lakhs
and:it is not worth while for the Government of India to collect any customs
duty on horses of that amount. I do not dispute the figures he has given,
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but I said in my opening speech that it is not the amount of revenue with
which we are concerned, but the steps to be taken whereby the indigenous
industry will be improved and enable us to have good Indian horses.

The Honourable the Leader was good enough to give us the census of
horses in this country. He said there are 17 lakhs in British India and 5%
lakhs in Indian States, making a total of 22} lakhs, which shows that in India
we do require tens of thousands of horses every year. Therefore if the
local industry is properly organized and properly encouraged, will it not
follow that these country-bred horses will take the place of the imported

" foreign horses ? And my Honourable friend Nawab Malik Mohammad Hayat
Khan Noon will find a very profitable market for the horses he breeds and
go will the others.

Tue HoNouraBLE Nawas Mauik MOHAMMAD HAYAT KHAN
NOON: The military authorities want horses of a special standard. By
improving the breed we are trying to secure the required standard. Fresh
blood improves the standard.

Tue HoNourasLe Sik PHIROZE SETHNA : I do not dispute import-
ing foreign blood for purposes of improving our existing breed, so that
country-breds which you say have not reached a high limit may reach the
limit that you want them to reach.

. Sir, I will not take up the time of the House any longer. Iam very thank-
ful to the Leader of the House, I repeat, for the sympathetic speech that he has.
made and for assuring us that Government will try to help us. May I suggest.
to him that if he cannot interfere in provinocial matters directly in this con-
nection, he might send a copy of the debate to all the Provincial Governments
and request them in particular to prevail upon their Turf Clubs to eee that
more races are run by country-breds than they are today. I have already
given figures to show that out of a total of about Rs. 42 lakhs for stakes only
Rs. 2 lakhs is allotted to taces for Indian horses, which I say is a scandal. I
have nothing more to add. I accept the Honourable Leader’s assurance and
ask for leave of the House to: withdraw my Resolution inthe fervent hope
that Government will do their best to improve the existing situation.

The Resolution was, by leave of the Council, withdrawn,

RESOLUTION RE ENLARGEMENT OF THE SCOPE OF AGRICUL-
TURAL RESEARCH.

Tee HoNoURABLE Rar Bamapuvr Lara MATHURA PRASAD
MEHROTRA (United Provinces Central: Non-Muhammadan): Sir, I beg,
to move :

*“ That this Council recommends to the Governor General in Council to enlarge the
scope of agricultural research, so as to include problems connected with agricultural co-
operation, and to give adequato representation to co-operative institutions on the Council .”

. Honourable Members will remember that I brought the subject of co-opera-
tion into discussion in March last and they might wonder what is the object with
which T have brought up again the subject of co-operation into discussion after
an mnterval of six months. Sir, it is because I feel that co-operation is one of
the most important nation-building subjects and because, Sir, I feel that this is
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the only subject among nation-building depattments Which has Deen totally
neglected by the Governiment of Indis. *We all know that agriculture, éduca-
tion, medical relicf, public health and industries are all conneeted with the
Government of India somehow or other and they are taking interest in them ;:
but we find that co-operation which is one of the most important subjects’of
the nation-building departments is practically neglected. Sir, T believe that
the salvation of the rural classes of India depends upon this movement.  Indisis:
an agricultural country and unless you help the agriculturisis in all possible-
ways, you cannot better the positwn of the country. Sir, we all know that
the indebtedness of the agriculturists has risen to more than Rs.'® crores. We:
all know also that illiteracy amongst themis the highest as compared to other
countries of the world. We all know too that the plight of the agriculturists
is 80 bad that they do not know anything that is passing beyond the village
in which they live. For all these drawhacks I believe the most important
remedy lies in the development of co-operation. Sir, the principle of co-opera -
tion is all for one and one for all. ‘

With your permission, 8if, I may quote one sentence from the utterances
of His Majesty the King Emperor in 1911. His Majesty said : .

“ Tf the systom of co-operation can beintroduced and utilised to the full, 1 forosw 8
great and glorious future for the agricultural interests of the country *'.

Bir, those words have been written i golden letters by.the co-operatos and
I submit that they will hold good for eenturies. '~ Sir, all the important eom-

missions ‘connected with agricultural development have expresind more:
less the same views and laid great stress on the importance of ao-opemﬂon
The Royal Commiasion on Agricultute said

- * If the rural cominunity is to be eontexited, happy and prosperous, Local Bovurnments
must regard the co-opusnvcmewmelt um of all aoounqunent whieh it lies
within their powers to give’ .

Then, Sir, later on, the Comumittee of Fomgn Bunkmg Experts, appointed:
in connection with the Indian Centzal Banking Enquiry Committee, also laid’
the same stress on this aspect of the question. . They said :

*“ The. co-gperative mavement, in lﬁl‘tﬂ of imperfections .and ummdnb)o nwbuh
deserves overy possible assistance from all quarters, because thero is no better instrument
for raising the level ‘of the agriculturiste of this country than the co-operative effort

and a strong appeal to the banking interests of the country to assist this movement seems
not at all out of place .

8o, Sir, we find that every commission connected with the c6- operatlve
movement has laid stress on its development. Sir, in March last I moved a
Revolution and that Resolution as worded was stch as to entail some financial
expenditure on the Government, and the Honourable the Leader of the House
was pleased to say in reply as follows : "

“ It is intended, Sir, that tho Local ‘Governments be now addressed on the subject.
The schemeo cannot proceed any further unless the Local Governments are anxious that it
be established, because after all it is for them. . They will be in & position to mako up their
mind when two things happen. Firstly, when provinces show that they are in earnestin
desiring that it be established and, secondly, as the Honourable Menjbers on doubt are
aware, when conditions favourable to its establishment are forthcommg, that is to say, till
the scute financial stringency that prevm}s and has been in the way of ¢ktablishing any
new venture, however small the cost of it may be, is removed, it is np« posmble for Govern-
ment te move in the mat

s
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Sir, from this reply I thought that there were certainly some practical
difficulties in the way of the Government and that these difficulties could not be
solved easily without taking the opinions of the Local Governments which
might take any length of time, and then was the question of financial stringency,
which was another condition about which nobody could say when it would be
removed. Sir, considering all these matters, I have ventured to bring forward
this Resolution. This Resolution will solve the problem. Co-operation is
one of the most important parts of the agricultural problem. The Government
of India, according to the recommendations of the Royal Commission, have
set up an Imperial Council of Agricultural Research and have allotted
some non-recurring and recurring funds to it. If the Government choose to
enlarge the soope of this Council and bring the subject of co-operation also
within its purview, with the addition of a few more members, I think this will
fulfil the object of my Resolution and will not entail any large expenditure. 1
think five to ten thousand rupees will be the most that will be required if the
scope of the Imperial Council is enlarged on the lines I have suggested.

Sir, the Resolution that I have moved here I moved in the All-India
Co-operators’ Conference also that was held on the 25th June at Amraoti.
That Conference was attended by representatives from all the provinces and
by veteran co-operators, and was presided over by Sir Lalubhai Samaldas. In
that (‘onference I moved exaotly the same Resolution and it was unanimously
accepted. 8o, Sir, when I am moving this Resolution, 1 have the backing of the
whole of India so far as the co-operative world is concerned.

Sir, T asked a question on the 8th of this month and in answer the Honour-
able the Leader of the House was pleased to say that Government had nominated
one co-operator on the Imperial Council of Agricultural Research. Sir, I looked
into the proceedings of the Advisory Board of the Imperial Agricultural
Research Council held at Simla from the 8th to the 12th August, 1933. There
were 44 items on the Agenda but there was absolutely no mention of co-opera-
tion. Then, Sir, I looked into the prooeedings of the Annual General Meeting
of the Imperial Council of Agricultural Research held at Delhi on the 24th
January, 1934 and I found that there too there was no mention of co-operation.
Sir, I went through the Annual Report of the Imperial Council of Agricultural

, Research for 1932-33, which was the only latest report availablein the Library
.and there also I found that there was absolutely no mention of co-operation.
From all this I conclude that, in spite of the fact that Government was pleased
to nominate one co-operator, the subject has till now not been discussed there.
Therefore, Sir, what we want is that the Government may include this subject
as 80 many other subjects and nominate a few co-operators who may bring
up subjects regarding agricultural co-operation for discussion. Sir, there is
., no constitutional difficulty in this because under the constitution of the Imperial
Council of Agricultural Research I find that His Excellency the Governor
Geperal in Council can appoint any number of persons on the Council he likes.
In that Resolution they haye mentioned particular persens who will represent
the associations and then they add,

- ““such other persons as His Exoellenoy the Governor Generel in Counvil may from time to
time appoint .
‘M90C8
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That is the Resolution of the Government of India on the Report of the Royal
Commission on Agriculture. So, Sir, there is no constitutional difficulty also.
They have got the power to nominate some member. Why not nominate some
' @0-operators and bring this subject also into discussion at their annual meet-
mgs ? We all know, Sir, that resolutions adopted by the Imperial Couneil
of Agricultural Research are merely recommendatory. There is absolutely no
interference with the rights and privileges of Provincial Governments. It will -
“be for them either to accept those resolutions or not. The result willbe that
members coming from all over India could bring the subject of co-operation into
discussion and give a lead to the provinces which they may acoept or not.

H ‘With these words, Sir, 1 commend my Resolution to the acceptance of the
ouse.

THE HONOURABLE KuAN Basapur Mian Sk FAZL-1-HUSAIN (Edu-
cation, Health and Lands Member): Sir, it is quite a pleasure to hear the
Honourable mover of the Resolution on the subject of co-operation. The
sentiments he expresses on these subjects are such that they will do credit to
any Minister of a Local Government in charge of co operation and Ido hope and
trust that in the future an opportunity may be vouchsafed to him to put into
practice the ideas to the elaboration of which he seems to have devoted a great
deal of time. I need hardly add that I am in entire agreement with him as to
the importance of the subject of co-operation. As to the importance of this
subject to agricultural development and as to promoting the cause of co-opera-
tion T fully agree. He is perfectly justified in saying that at present there is
no central organization to promote the cause of co-operation. That is due to
the fact that co-operation, like many other subjects, is a provincial transferred
subject. Ffforts have been made by my Department to have a central organi-
zation to serve as a sort of clearing house of information and also as a place
where the subject can be studied in a comparative way. Those efforts have met
with a certain measure of success, and as the Honourable Member himself point-
ed out, a reference to Local Governments has, 1believe, been made and we are
awaiting further developments. 1In his anxiety to move fast he has got hold
of the idea, *“ Here is an institution called the Imperial Council of Agricultural
Research which is doing well, which seems to possess finances, which is young—
five years old only, having been started in 1929- and showing signs of develop-
‘ment, growth and progress ; on the whole, it has satisfactorily discharged the
duties entrusted to it. What more easy than to make this institution do this
work as well ?”” That is not quite sound. It is unsound administration. You
create an institution for a definite work. = Give it that work. ~Give it the means
of carrying out that work.  Let it @o this work. If you are finding it doing
well, donot burden it with the other work for which it wes not ‘originally
designed. After it has developed to its full strength, after it has Been irf'working
order for many years, then you may put on a little more extra wotk toit.” What
‘it five years in:the life of an institution like that ¢ . Let it extend the soope of its
activities. As a matter of fact, as much of co-operation as is an essential part
of agricultural research is already within the scope of its activities.: " I+will,
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with your permission, Rir, refer the House to sub-paragraph'(a) of the Memoran-
dum of Association of the Imperial Council of Agricultural Research :

*“ The objccts for which the Imperial Council of Agricultural Research is established
are :

(a) to aid. develop, and co-ordinate agricultural and vetorinary research in India by

promoting scientitic. including technological research, instruction and experiments in the
soience methods and practice of sgriculture, including the warketing of agricultural produce
and by promoting veterinary research and instruction and veterinary science by the diffu-
sion of useful information and by such other means as appear calculated to develop agri-
cultural and vetorivary research . '
Barring a reference to marketing, Honourable Members must have noticed that
the function of this organization is scicntific research. No doubt, co-operation
is & most important part of agricultural life. But you cannot say that an
organization primarily intended for agricultural and veterinary scientific
research of the description 1 have just now read out is necessarily a suitable
organization for helping the administration of what one understands by co-ope-
rative enterprise in the provinces. As regards marketing, that is expressly
included in this. As a matter of fact, as Honourable Members are aware, it is
already being developed as has been mentioned in the Government of India’s
Resolution which appeared in the Cazette of India of 1st May, 1934.

Now, the Honourable mover of the Resolution well may say, “ Your scheme
of having a general organization is still in train. That scheme was only in-
tended to bring into being an organization which will enable provincial co-
operative departments to get into touch with each other in order to see whether
by meeting and discussing together they cannot help each other. But some-
thing more is needed in the co-operative line ”. There is a great deal of force
in that view, but may I remind the House that when they discussed the Re-
serve Bank Bill they must have noticed that there was an agricultural side
of the Reserve Bank. It was expected that when the Reserve Bank was
started there would be this side, wherein assistance will be given to the co-
operative departments of provincial agricultural administrations in the
way of advice as to financial matters and in evolving schemes.

Tue HONOURABLE Ral BaHADUR Lara RAM SARAN DAS (Punjab :
Non-Muhammadan) : Has that question been finally settled ?

Tae HoNouraBLE KHAN BAHADUR MiaN 8irR FAZL-I-HUSAIN : There
is no question of its being finally settled. There was a Reserve Bank Bill
which has now been enacted, and an officer of great experience in co-operation
is already engaged to help provinces. I believe that the sort of help that the
Honourable Member has in mind in all probability will be forthcoming from
that side of the Reserve Bank. In any case I do not feel justified in making
the Imperial Council of Agricultural Research extend the scope of its aeti-
vities in this direction, because I feel that they cannot do that without running
the risk of trying to do too much and their orgahization as I have submitted
is not primarily designed for this purpose. Up till now the Imperial Council
of Agricultural Research has been lucky in getting on with its work without
treading upon the toes of Local Governments. It is because we assist them
and also because scientific agricultural research is peculiarly expensive work
to do and is not done in many provinces. But the co-operative movement,
whether it is being well run or indifferently run, is being carried on by every
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province, and I very much fear that if the Imperial Council of Agricultural
Research took that work in hand the opportunities for coming in conflict
with provincial administrations would increase and may thereby be endangering
the utility of the Council’s activities in the work it is already domg I trust
the Honourable Member will realise that he has the same object in view as
I have. We differ as to the method of securing it. He thinks that we a8 a
working organization can be linked to the service of carrying out the object
of this Resolution. Having consulted my Vice-Chairman and others who are
actually running the Council of Agricultural Research, I find I am unable to
agree with him in that respect. But I may assure him that every effort
will be made, whichever institution comes first into being, whether the one I
contemplated or the Reserve Bank, to provide the sort of help the co-operative
movement requires throughout India as soon as possible.

Tue HonovraBLE Rar Basavur Laua MATHURA PRASAD
MEHROTRA : Sir. I have to say a few words in reply to what the Leader of
the House has said. He has read out fiom the constitution the objects of the
Imperial Council of Agricultural Research and says that co-operation does
not come within the objects of the Council. Well, Sir, it was only on the 8th
of this month that I put a definite question and got a reply from him which
was just the opposite of what he has said now. My question was :

“ Will Government be pleased to state if agricultural oo-opomtnun is u)cluded in the
subjects discussed at the Imperial Council of Agricultural Rescarch ?*

The reply was,
“ Yes, to some extent’’.
Then my next question was:

“ If the answer topart (a) is in the affirmative, what subjeots, if any, have been dis-
oussed since it was established ?!”

The reply was,

“The co-operative marketing of agrioultural produce .
The third question 1 asked was:

 Will Government be pleased to state whether any person representing co-operative
interests have specially been nominated on the Imperial Council of Agrisultural Research 1
And the answer was,

“ Yes, two. Dewan Bahadur T. Raghaviah and Mr. G. '\, Devadhar ™.
Bo, Sir, from the rtphes received to my questions I find that the subject of my
Resolution is included in the objects of the Imperial Council of Agricultural
Research to a cettain extent. My question was divided into two parts, one to
enquire about the scope of the Agricultural Council as to whether it included
co-operation and the second to enquire whether adequate representation
had been given to co operators. The reply on both the points was satis-
factory, that is, that the subject was included and that cc- operators were
represented on the Council.

+ Tas HoNoURABLE  KHAN BAHADUR Miay Sm FA.ZL-LHUSAIN For
marketing of produce only. .
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THE HoNoURABLE Bar BasavuR Lara MATHURA PRASAD
MEHROTRA : Yes, I admit, for marketing only. Therefore my object is to
develop and enlarge further the scope for these disoussions. You.are doing
something. 1 think it ie inadequate and yvou can do moze. You have goti two
representatives : have some more, 80 that there_msy be grester opportunities

for discussion. That is the only object I have.in view. If Government is

sympathetic to. my Resolution and is prepared to help the mevemsat in any
possible way; by establishing a central advisory body or by bringing the sub-
ject within the purview of the Imperial Council of Agrioultural Research, I

- have no objection to withdraw the Resolution. And I seek the permission

of the Heuse to withdraw it.
The Resolution was, by leave of the Council, withdrawn.

RESOLUTION RE NATIONAL DEBT OF INDIA.’

Tue HoNoURABLE Sik ALAN PARSONS (Finance Secretary) : With your
permission, Sir, may I intervene for a moment at this stage. The Honourable
Sir James Gngg would have liked to have been here to deal with the Reselution
which is next on the order paper and also to make the acquaintance of Members
of the Council; but unfortunately he has been kept away by dutied in another
place. If you will permit it, Sir, and also if it is acoeptable to my Honourable
friend Mr. Hossain Imam and the Council, I should like to suggest that my
Honourable friend should merely move his Resolution formally this evening,
reserving his observations on it till the next day for the discussion of resolu-
tions when I expect the Honourable Finance Member will be able to ‘be present.

Tue HonourasLE THE PRESIDENT : The Resolution is of a very
important character and I am quite prepared to consult the convenience of
Government. It would also give us the opportunity of welcoming the Honour-
able Sir James Grigg who will have an opportunity to reply on this Resolution.
In order that the Honourable Member may not lose his priority and that
the Resolution may be taken up first on the next non-offcial def, I would
like the Honourable Member to read his Resolution.

Tue HonourarLE Mr. HOSSAIN IMAM (Bihar and Orissd : Muham-
madan) : Sir, I move :

*‘ That this Couneil recommends to the Governor General in Couneil to form a Com-
mittoe of experts and Members of this House to enquire into and report en the National
Debt, the burden of foreign obligations, and the ways and means of reducing them and to

suggest improvements and modifications in the present methods of raléfiag loans in Indn.
and abroad.”

Tae HoNourRaBLE THE PRESIDENT : The debate on,thnw‘
will proceed on the next non-official day. -

S ———

PARSI MARRIAGE AND DIVORCE BiLL.

Tue HoNouraBLE Sik PHIROZE SETHNA (Bembay : Non-Muham-
madan) : Mr. President, I beg to move :

“ That the Bill to amend the law relating to marriage and divoroe smong Pussis,
be ciraulated for the purpose of eliciting opinion thereon by ¢he 15th January, 1898.”

The Motion was adopted.
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STATEMENT OF BUSINESS.

Tur HoNoURABLE KHAN BArADUR MiaN SR FAZL-I-HUSAIN (Leader
of the House): I suggest, Sir, that of the Bills which have been laid on the
table today two of them be proceeded with on Monday, the 27th August, at
11 A.Mm. By Monday we hope that other Bills may be laid on the table and

then 1 will be in a position to suggest when the Council should meet next for
official buainess.

The Council then adjourned till Eleven of the Clock on Monday, the 27th
August, 1934.





